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483

The House met at Half Past One
of the Clck.

[Mzr. Sreaker in the Chair)
ORAL ANSWERS TO QUESTIONS

Privy Pumsss

*351. Sardar Hukam Slogh: | Will
the Prime Mintsier be pleased tostate:

(a) whether the Government of In-
dia bave communicated with several
princes to review the Qquestion of
Privy Purses and examine the pos-
sibilities of scaling them down: and

(b) if so, whether any response
bas been received from the princes?

The Prime Minister (Shri Jawahar-
lal Nebru): (a) No official communi-
cation fram the Govermment of India
bas been sent on this subject. Hut
the Prime Minister wrote a personal
letter to a number of Princes.

(b} A number of replies have been
received by the Prime Ministen
Most of them ore in the nature of
provisional replies stating that tbe
matser is being considered more fukl
ly. It will not be desirable to give
any turther particulars about these
replies at this stage

Sardar Hokam Singh: May I knaw,
8Sir, whether any Princes conveyed
their refusal of this proposal?

Mr. Speaker: I think in view wof
what the Prime Minister has stated...
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Sardar Hokam Siogh: I am
asking for the name or anything
that kind.

Mr, Speaker: Whatever it may be.
As he states, it will not be proper tw
disclose all that at thiz stage.

Shri T. E. Chaodbari: May I
make a submission.......

Sardar Hokam Singh: From ihe
answer, 1 gather that the communica~
tion was addressed omly o a number
of Princes. How was thoat npumber
selected? Was it sent to those who
were getiing the highest allowances
or were there some other considera
tions? X

22 B

Shei Jawahsariz) Nebru: It was sent
only to Princes who were getting
privy purses of Rs. 1 lakh or over.

Sardar Hokam Siogh: Is It con-
templated that this reduction would
be effected by wvoluntary surrender
or would there be.......

Mr. Speaker: 1 think all these
questions are premature. Thig mat-
ter requires !> be delicately Bandled.

Shei H. N. Mukerjee: 1s 1t the
intention of Goverament to follow up
officially the implications of tliis per-
sonal letter?

Shri Jawabarjal Nehru: That also
will have to be considered later, as
to what the best method is to follow
it up.

Shri T. K. Chandhari rose —

Mr. Speaker: Next gquestion.



435 Oral Answers 37 NOVEMBER 1958 Oral Answers 486

Crrap Rapio Sers

*352. Sardaz Hokam Singh: Will
the Minister of Commeree and Indas-
try be pleased to state:

(a) whether any Indian conceros
have made representations to Gov-
emnment to encourage the production
of cheap radio sets and give assist-
@nce to Indian concerns which are
in a position to produce such sets; and

(b) if so, whether Government have
taken any decisions and formulated
their policy on this subject?

The Mlaister of Commerce and In-
dusitry (Shri T. T. Krishnamachari):
¢a) and (b). No such representations
have beéen received. Recently one
firm did inform Government that it
had been able to manufacture cheap
radio sets; but that firm did not ask
for any particular assistance.

Sardar Hukam Singh: May |1
know, Sir., whether the representation
contained a request that the Govern-
ment should encourage medium wave
sets which are cheaper, so that the
people might get these receivers?

Shrl T. T. Krishnamachari: Sir. I
van only say that they did not ask
for any particular assistance.

Shrl B. S. Muorthy: May 1 know.
8Sir, whether this irm which had sent
a representation also sent a sample
of the cheap radio set they had pre-
pared? And is the Government satis
fied with the working of it?

Shri T. T. Krishnamachari: 1 have
not seen it. Perhaps the set has been
sent to the Development Wing. But
it is not Government's province to
declare an opinion on the nart_is,ular
set because that would mean that
we are giving undue privilege to one
particular concern as against other
concerns who are competing.

PewciLs (PropucTioN)

*354, Shri §. N. Mishra: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) whether there had been a fall
in overall actual production of

pencils in 1952 as comPared to that
in 1951;

(b) if so, the reasons therefor: and

(c) the trends in production ¢IL

October, 19537

The Minister of Commerce and In--
dostry (Shri T. T. Erishnamachari):
(a) Yes, Sir.

(b) One of the reasons for the fall
in production is apparently the iack
of demand for indigenons product.

(c) A stasement is laid on the Table
of the House. [See Appendix II, an-
nexure No. 43.]

Shri S. N. Mishra: May 1 know,
Sir, what was the import figure for
the year 19517

Skri T. T. Krishnamachari: 19,11,510
doaens.

Shri S. N. Mishra: May 1 know,
Sir. whether Government have satis-
fled themselves that the import policy
does not operate to the advantage of
imports of pencils?

Sbhri T. T. Krishaamacharl: Sir,
the import policy has been changing
from time to time The hon. Mem-
ber perhaps is not aware that since
March this year. the duty has been
raised steeply., from 31{ per cent. to
66-2/3 per cent. which gives a wvery
effective cover against any advantage
the importer may have. On the top
of it. we also insist that anybody who
wants to Import pencils should not
import pencils which are cheaper
than Rs. 18 per gross. That is in-
tended also to cover the lo¢al manu-
facturers so that only the costly type
of pencils will come in. The matter,
8Sir, is constantly under review and
Govermunent {s keenly watching the
situation

Shrl S§. N. Mishra: May 1 know
what steps do Government propose
to take to emable the industry to work
to full capacity?

Shrl T. T. KErishnamachari: Sir,
so far as regulation of imports is
concerned, any variations in policy
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that Government might make from
time to time cannot be disclosed
ahead, because speculators might
make use of it. That is about the
only thing that we could do. But
in regard to the question of quality
improvement question of supplying
them with materials—at the moment.
they are in a betber position than
what they used to be, because they
are using locally made slates for
their pencils. As regards the third
stage of improvement which they can
make—all that they need in this
country. We have not yet reached
that stage.

Shri B. S, Maorthy: May I know,
Sir, whether the pencils used in the
Central Government offices and State
Government offices are of the ind#
genous make?

Shri T. T. Erishnamachar): Sir, 1
think that question must be addressed
to the Supply department

Sbri S. N. Mishra: [ seems the
production hag gone down by more
than half. Do Government think it
necessary to take some special steps?

Shri T. T. Rrishnamachari: Sir, all
steps that we take are special stegs
in regard to this particular industry
And I have said that the matter is
being constantly watched. In fact,
this morning 1 interviewed one of
the pencil manufacturers.

Goa

355. Dr. Ram Subbag Singh: Will
the Prime Mizister be pleased to state:

(a} whether it is a fact that the
main port of Goa (Mormugoa) is now
being reconstructed and fortifled; and

(b} whether it is also a fact that
military aerodromes have recently
been built in the port area and on
the Bainbolim plateau?

The Parliamentary Secretary to
the Mmister of External Affairs (Shri
Sadath Ali Eban): (a) and (b)
There has been some normal develop-
ment of Mormugoa port involving
construction of a sixth wharf tc
handle increased traffic in ores. Gov-
ernment have no information about
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the building of fortificationg or mili-
tary aerodromes.

Dr. Ram Sabhag Siagh: May I
know, Sir, whether this development
which bas just been mentioned is
being done by Portuguese money, or.
is Portugal being aided and assisted
by any foreign power with a view W
creating military basés there?

Shri Sadath Ali Kkan: We bave
oo information on that.

Dr. Ram Sobhsg Bizgh: May I
know, Sir. whether the Government
of India have been informed in ad-
vanee about the development of this
port and whether the Gowvernment
are also aware of the fSact that the
Portuguese authorities have from
time to time been declaring that +he
North Atlantic Treaty Organisation
extends also to their foreign terri-
tories? May 1 also know whether
the Government of India are gou:g
to recognise that?

Shri Sadath Ali Ebhan: As far as
we know. NATO does not apply o
this Portuguese possession of Goa. -
As far as fortifications are concerned,
we have reports that there are nv
fortifications and so far nothing has
been done in that regard We have
a ConsulGeneral in Goa and a Vire-
Consul in Mormugoa =and according
to their reports. there are no fortif-
cations

Shri H. N. Muketjee: What is
Government's reaction to the report-
ed disclosure by the President of the
Goan National Conference that Gua
is being developed into a strong mili-
tary base with American aid? '

Shri Sadath Ali Ehan: We have
no information about that.

Shrimati Tarkeshwari Sinha: Mav
I know whether the President of the
Goan Pecples Party made a state-
ment in Bombay that American bases
are being permitted there and scorcs
of Americans are coming into Gca
and so many bases are being made
by the Japanese firms there?
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Sbri Sadath Ali Ehan: Sir. the
report that we have is that somz:
years ago the Portuguese had a olan
for the development of their over-
seas possessions and that is about all
we know. We do not know whether
the Americans or any one else are go-
ing to have bases.

Mysorz IroN AND Steer WoRrks,
BADRAVATHI

*356. Dr. Ram Subbag Singh: Will
the Minister of Commefce and Indus-
iry be pleased to state:

(a) whether the Mysore Iron
and Steel Works, Badravathi, bhave
submitfed their steel expansion
scheme to the Government of India:

(b) if so, whether that scheme en-
visages the installation of new plants:
and

(c) if so, the estimated
ture in installing the plants?

The Mluister of Commerce and In-
dustry (Shri T. T. Erishnamachari):
(a) and (b). Yes. Sir.

(¢) The scheme submitted by this
concern involved an expenditure «cf
670 lakhs® The loans sanctioned so
far amount to 112.48 lakhs.

Dr. Ram Subhag Singh: Whet
would be the capacity of the plant
which bas been recommended by this
scheme?

Shri T. T. Hrishnamachari: Sir,
there are various trpes of vlants
For instance, 3 electric pig-iron fur-
naces, each with a capacity of 35,000
tons. They want certain impaove-
ments in regard -to mining of ores, an
aerial ropeway, an extension o the
cement plant. an acetic acid plant,
improvemnents to the foundry and a
Bessemer Duplex Plant.

expendi-

*j/PRENCH arD PORTUGUESE SETTLEMENTS

¢359, Shri Nageshwar Prasad Sioba:
(a) Will the Prime Minlster be pleas-
ed to state how many families have
been uprooted from French and Por-
tuguese Settlements and have come $o
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India as migrants in 1951,
up till September, 19537

(b) Have they seitled in India?

The Parllamentary Secretfary to (he
Mimister of Externz) Affairs (Shri
Sadath Ali Ebaa): (a) It is difficult
to give exact figures, as the refugees
from these foreign possessions do not
normally register themselvez with
the Indian authorities and there is a
constant movement of population
between these settlements and the
surrounding Indian territory.

1952 and

Upto the end of 1952, abcut 1300
persons were reported to have mig
rated from the French settleinents to
India. In July 1953, abou:i 48 per-
sons came out from Pondicherry due
to some labour trouble. No isgures
are available for the Portuguese p9s-
Sess5ions.

{b} Yes.

Shri  Nagesbwar Prasad Sioha:
May 1 know {f the Government of
India have made enquiries with re-
gard to the causes of this uprooting
and, if so, what steps bave they taken
to stop it?

Shri Sadath Ali Eban: ‘The causes
of this uprooting are wvarious, labour
troubles and a ceirtain amount of
what may be called political troubles.
That is why people have migrated,
Sir.

Shri_ Nageshwar Prasad Sigha:
May 1 know what the Government of
India proposes to do by negotialions
or otherwise %o remove theee black
spots from the map of India?

The Prime Minister (Shri Jawahar-
lal Nehru): Sir, that is a question
dealing with the whole matéer of
foreign possessions here. It is hardly
possible to say in detail what we
propose to do except that we try lo
get them back.

Dr. Ram Subbag Simgh: It was
‘just disclosed by the Parliamentary
Secretary that tiere has been con-
stant move of persons from French
territories to India. May I know
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whether the Government will go on
watching this situation or will take
any steps to prevent this migration
or move?

Sbri Jawabarlal Nehro: My ol
league said that there was constant
movement to and fro, plenty of peoDie
coming in and going out. Sometimes
some people have come out because
of some political or labour trouble
there. In so far as we know we bav2
got some figures—we don't kmow, it
may be more--some 1500 in 1952 and
about 40 in 1953. So far as the nor-
mal movement is condernad ibare Is
nothing which has to he checked.

Sbrl Eaghanath Singh: What was
the labour trouble there?

Shri Sadath All KEhan: There were
two unions, one some sort of a So-
cialist union and between them there
was some trouble.

8hri Joachim Alva: Is Government
aware of any assistance Biéing given
to the familles of patriots from Goa
or Pondicherry, that is, either they
bave applied for assistance or Gov-
ernment & giving assistance to the
families of such persoms?

Shri Sadath A}l Khaa: Some of
these people from French Settlemnents
have been settled in South Arcot
district and the Government of India

bave given ay)loymenl assgisbance to
these people. /

EzFerTs RbBcRulTED FOR D.V.C

360, Sbrl K. P. Slaba: ‘Will the
Minister of brrigation and Power be
pleased to state:

(a) the total number of experts re-
crulted till the end of September, 1953
to man the machi.ery bought from
America for the Damodar Valley
Project;

(b} the todel monthly salary paid to
these experts; and

(c) the nationality to which they
belong? > 3 3 T

The Depaty Mialster of Irrigation
apd Power (Shei Hatbi): {a) andic).
The total number of exper®® Indian
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and foreigners recruited from time
to time till the end of September
1953 is 37. comprising 34 Americans
and 23 Indians. Out of this the nunr
ber of persons working im November,
1953 is 28, ie., 7 Americans and 21
indians.

(b) Salary for the month of Sep-
tember was 9450 dollars andi
Rs. 26,680.

Shr]l K. P. Sinks: May I know how
long they are to remain here, and is
there any understanding that they
will train our men to replace them
within a certain period?

Shri Hathi: Out of the 7 American
experts who are here, 3 will leave by
the end of this month and the re-
maining four in February, 195f. We
bhave 10 engineers who are under
training and they will take charge of
the station

Shri G. P. Siaka; May 1 know
whether there is any noo-technical

non-Indian  personnel employed in
this project?

Shri Hathl: None to my know
ledge,

Shri K. K. Baso: May I know
whether these 4 Americans are heads
of departments or are they working
under Indian experts?

Shri Hathi: They are in charke of
turbine section and other thinge.

Ccrron  IMPoRTS FROM EGYPT

*38). Shri K. P. Sinba: (a) Wil the
Minister of Commerce and Industry be
pleased to state the quantity of cotton
that Inciia hoported from Egyp! during
the years 1951.52 and 1952-53?

(b) Have the Egyptian Government
made efforts to sell more of its cothon
to this country this year?

{e) If so, with what result?

The Minister of Commerce aad In-
dostry (Sbri T. T. Krishnamachari):
(a) 1951-52 season ie. from Ist
September, 1951 to 31st August.
1952—143,825 bales.
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1852.53 season i.e., from 1st Sep-
tember, 1952 to 31st August. 1953 —
242,243 bales

(b) and (c).
ofticial report.

Sbri K. P. Sinba: Is it a fact. Sir,
that instead of Egyptian cotton
American cotton is used by our mills?

Government have no

Shri T. T. Krishoamachari: Sir, az
a matter of fact the imported cotton
that they use is long-staple cotton.
If American cotton ig of equal gqual i
ty and is cheaper, naturally the mills
will use that.

Shri M. D. Ramasami: May I know
whether any effort has been made to
grow cotton just as that imported
from Egypt and, if so. what is it?

Shri T. T. Erisknamachari: Sir, 1
think that question must be addres-
sed to my colleague the Food and
Agriculture Minister.

Guazrp Kio [ EATHER
*344. Shri S C Samanta: (a) Will
the Minister of Commerce and Industry
be pleased to state whether import of
glazed kid leather ig banned?

(bY If so. what is the annual pro-
duction of the same in India?
{c) Is any amount exported?

(d) If so. how much has been the
average annual export?

The Minister of Commerce and in-
dostry (Shri T. T. Krishmamachari):
(a) Yes, Sir.

(b) Actual production figures of
glazed kid leather are not available,
but this type of leather is made from
chrome tanned geat skdns. The Pro-
durtion of Chrome tanned goat_skins
in 1952 was 225,341 pieces and in
1963 (Jan-September) 152,427 pieces

(c) Yes, Sir.

(d) Information is not available as
this item is not eeparately shown im
the Customs Returns.

fhvl B. C. Samanss: May I know,
Sir, the number of factories that pro-
duce - glazed kid leather in India and
the location of those faclories?
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Shri T. T. KErshaamachari: They
are all in Madras State and they are
three in number

Shri §. C. Samao%a: Is it not a
fact that the raw materials needed
for substance and grain are all pre-
duced in Bengal and Bihar? May I
also know whether there is any pro-
posal either from Government or
from any industrial source for the
establishment of such a factory in
Bengal and Bihar?

Shri T. T. Krishmamachari: 1 am
unable to answer the first part of
the guestion in the affirmative be
cause ] have no information. As re-
gards the second part, we do not
contemplate at the moment the
establishmeni of any such factory.

Shri 8. C. Samanta: Wil Govern-
ment inform us how much capital
will be required to start such a fac-
tory?

Sbri T. T. Erishnamackari: I um
unable to do = now.

Shri E. K. Basww May 1 know
whether the three Madras firms are
owned by Indians or non.Indians?

Shri T. T. Krishuamochari: The
names are these and the hon. Mem-
ber may draw his own conclusions:—

(1) Gordon Woodroffe leather
Manufacturing Co. Ltd, Pal-
lavaram, Madras.

(2) Messrs. Chrome Leather Co.
Ltd., Chromepet,. Madras.

(3) Messrs. N. Mohammed Mian
Rowther & Co, Tiruchirap-
palli

Power Houses a1t GaAnGUWAL

+3g5. Shri S. C. Samaamta: (a) Wil
the Minister of Irrication and Power
be pleased to state the difficulties that
Indian Engineers had to enocounter in
the construction of Power Houses at
Ganguwal under the Nangal Project?

b7, Us it a fact that a new method
called “weil-point pumping” was appli-
ed there?

€} 1 80 how and with what results?



495 Oral Answers

(d) What is the cost of the Power
Houses at Ganguwal and Kotla?

.The Deputy Minister of [Irrigatioa
and Power (Shri Hathi): (a) (i) Nom
availability of required number of
exPerienced supervisory staff,

(ii» Laying the foundation of
Power House No. 1, 60 feet below
the subsoil water level and 110 feet
below the natural surface level.

(iii) Delay in the receipt of vacuu-
matic pumps required to work the
well points.

(iv) Difficulties of boring tubewells
through boulder strata to combat the
arteslan pressure.

(b) Yes. Sir.

-(r:} The method was successfully
employed using improvised pumps
and well-points manufactured by the
State Irrigation Department  with
considerable economy in excavation
of side slopes.

(d) Estimated cost of Power House
at Ganguwal:

{i) Civil werks Rs. 3.04 crores.

(ii) Electrical works Rs. 3.85 crores.

Estimated cost of Power House at
Kotla:

{i) Civil works Rs. 3.00 crores.
{(ii) Electrical works Rs. 3.85 crores.

Bhri S. C. Saman#a: May 1 know,
Sir, whether the equipment that was
used for the “wellpoint pumping”
was manufactured In our own fac-
tories or was Imported?

Shri Hathi: The equipment was
Prepared in our workshopg here,

Shri S. C. Samsnta: May I know,
Sir. the length of the Nengal Hydel
Canal that supplies water fo the
Power House?

Shri Hathi: It is about fourteen
mileg distant from the Nankal Dam
itself.
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KaADI

*368. Shri Dabbi: Wiil the Minister
of Commerce and Indostry be pleased
to state:

{a) whether it is a fact that a
Charkha on which a spinner can spin
2.000 yards per hour was exhibited at
an exhibition organized in Rashtrapati
Bhavan on the 29th August, 1952 in
connection with a meeting held to con-
sider ways and means of popularizing
Ehadi; and

(b) it so, whether Government pro-
pose to take any steps to popularise this
Charkha?

The Mlaister of Cammeree and In-
dustry (Shri T. T. Erishoamacimri):z
(a) Yes.

{b) The Charkha under reference
is yet under experiment and observa-
tion.

Bab:t Bamnarayan Simgh: What
is the price of the charkha?

Sbti T, T. Erishnamachari: It is
expected to cost somewhere sbout

Seth Govind Das: Was any experi
ment on this charkha made by the
All-India Spinners Association also?

Shri T. T. Etisheamachari: That
is, 1 think, included in the answer I
gave, which iz “yeot under experi-
ment and observation”.

MULTH'URPOSE RIVER VALLEY
PROJECTS
*369, Shri Dabhi: Will the Minister
of Irrigation and Power be pleased to
state:

(a) whether the ultimate £nancial
liability of each of the multipurpose
river valley projects has been deter-
mined:;

(b} it so, the extent of the liability
of the Centre and the States cancerned
in the case of each of these projects;
and

(¢} the totsl amount of money spent
on each of these nrafdets ahd the soirre
or sources from which the money was
speat®
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The Minister of Planning and Irri-
gation and Power (Shri Nanda): {(a)
to (c). A statement giving the in-
formation is laid on the Table of the
House [See Appendix II, annmexure
Na 44.]

Sbri Dabbi: What additional
amount will be spent on each of
these projects during the plan period?

Sbri Nanda: It will depend upon
the progress of the various projects.

KovNa PROJECT

*370. Shrimati Tarkeshwari Sinha:
(a) Will the Minister of Plaaniag be
pleased to state whether the Planning
Commission are considering the ques-
tion of taking up the Koyna project in
the State of Bornbay during the current
year?

(b) If so, what will be the estimated
expenditure on the said Project?

(c) What amount will the Bombay
Government contribute towards this
Project?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
question of taking up the Koyma Pro-
ject is under consideration but it is
unlikely that it will be taken up
during the current year.

(k) The estimated expenditure on
the project is Rs 33 crores.

{c) This is under consideration.

Shrimati Tarkeshwari Sinka: [May
I know, Sir, whether we have an idca
of the land that will be irrigated by
tbe projeut if it is taken up?

Shri Hathi: Ko¥na is a power pro-
ject

Bbri V. P. Pawar: Is it not a fact
that the Bombay Govemment, having
made a provision of Rs. 139.000,
have urged on the Central Govern-

ment for starting a hydroelectric
project immediately?
Shki Hathi: Bombay Government

bas made a provision for preliminary
works, ete.,, but the Government has
taben up this question with the
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World Bank for a loan. Unless that
is decided. this Qquestion cannot be
tinalised.

Sbri V. P. Pawar: Is it not a
fact, Sir. that ome mnominee or the
Director of the World Bank recently
visited the Koyna Project site and
favoured the taking up of the Pro-
ject immediately?

Sbri Hathi: He did visit and we
are expecting a team of experts to
visit the site and survey the whole
thing

Sbhrimati Tarkeshwari Sinba: What
js the amount of electric power that
will be generated after the Project is
completed?

Shri Hatbl: 240,000 K.W.

Shri L. N. Mishra: Has the amount
of Rs. 40 crores set apart for the
new Projects been distributed pro-
ject-wise?

Shri Hathi: The amount of i}s. 40
crores that has been mentioned in the
Report is not meant for any parti=
cular praject It does mot mean that
the Government of India is going to
advance all the Rs. 40 crores. Zhe
Rs. 40 crores will be set apart from
resourzes available in the country,
that is all .

C.P.W.D. TmB=R Case

*371.-Sbri Ajit Singh: Will the Minis-
ter of Works, Hoaslag and Supply be
pleased to refer to the answer given to
unstarred question No. 358 on the 8th
July, 1852 regarding the Timber case
of former Construction Division. Cen-
tral Public Works Department, and
state:

(a) whether Government have takem
any decision regarding this case:

(b) whether any action has been
taken against any Central Public Works
Department Officers invalved in {t: and

{c) if so. what action has been taken
against them?

The Minister of Works. Housing
and Supply (Sardar Swaran Singh)k:
{a) 10 (e¢). The report of the Er-
quiry Officer is awaited and further
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action will be taken after the consi-
deration of the report

Mr. Speaker: Next question.

Sbri K, K Basa: 1 wish to put a
supplementary question, Sir.

Mr. Speaker: The report referred
to is not here. Next Question.

RajepER  NAGAR, NEw DELHF

*372. Shri Ajit Singh: Will the Minis-
ter of Works. Housing aad Sapply be
pleased to state:

(@) whether it is a fact that there
were complaints regarding sub-stand-
ard work of the construction of re-
fugees’ qomarters in Rajender Nagar,
Pusa Road, New Delhi;

(b} if so. whether any action has been
taken against any Central Public
Works Department Contractor or
Official; and

(c) what action was taken and

against whom?

The Minister of Worlss, Honsing
and Supply (Sardar Swaran Singh):
(a) Yes; Sir. with regard to the work
completed in 1949.

(b) and (c). Yes, The Assistant En-
gineers and Section Officers concerned
were warned and the contractors res-
ponsible for the sub-standard work
were made to pay the expenditure
involved in repairs and renovativa

Shri Ajit Singh: May I know whe-
ther only section officers were charge-
sbeeted?

Sardar Swaraa Siokb: No,  Sir.
Assistant Engineers also were charge-
sheeted and the punishmer:t. as 1
have already indicated, was awarded.

Shri Ajit Singh: Is it a fact that
any of the section officers on this
work was man-hindied by any of the
contractors?

Bardar Swaran Singh: I am afrad,
Sir, T would not know the details of
something which took place in the
year 1949, II a separate guestion is
tabled, I wiil collect the informatioa
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Sbri B. §. Morthy: May I bnow,
Sir, who conducted the enquiry?

Sardar Swaran Siagh: One af the
officers.

HyDemaBAD  NIRMAL CrarT

*373. Shri M. R. Krishna: Will the
Minister of Commerce and Iadustry be
pleased to state whether the Govern-
ment of India are considering the
matter of glving any assistanee to
revive the four hundred year old
Indian Craft of Nirmal in Hyderabad:
State?

The Minisser of Commerce and Ia.
dostry (Shri T. T. Krishnamachari):
Yes, Sir. The matéér is under consi-
deration,

Shri M. R. Erishna: May I know,
Sir, whether any of the goods pro-
duced by Nirmal Craft was exported
to foreign countries?

Shri T. T. Krishnamacharik I am
unable to answer that question with
any precision. [f notice {s given, I
can try to answer it.

Shri M. B. Erishna: What is the:
amount that the Govermment ~f Hy-
derabad have requested the Cemntral
Government for this particular pro=
posal?

Sui T. T. Erishnamaehari: The
proposal involves an outlay of
Rs. 26,600.

BisERA NANGAL PROJECT

-~ @375, Shri 1. N Mishra: Will the Min-
ister of Planaing be pleased to state:

(a) whether a Technical Commititee-
to look into the question of power
generation, phasing and economic sys-
tem of power distribution, etc., for the
Bhakra Nanga! Project has been ap-
pointed;

(b) if so, the personnel of the coln-
mittee; and

(¢) the time by which it is expected’
to submit its report?

The Deputy Minister of {rrigation
and Power (Shri Hathi): (a) to (c).
A statement is laid on the Table of
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the House, [See Appendix II, an- Rs. 16,23,28,470. Quantity actually
nexure Na 45 licensed: 48,210 tons; value
" Shri L. N. Mishra: May 1 know Rs. 4.13,35.000.

the cost of production of power rer
unit as compaied to that of DV.C.
and Hirakud Project?

Shri Hathi: It is too
yet to say it. It depends on
quantity of power distributed. etc.

Shri L. N. Mishra: May I know
whether the revised estimates of the
Bhakra Nangal Project have been
examined and, if so, what is the
amount of this estimate compared to
the original estimate?

premature
the

Shri Hathi: They are under exami-
nation

ImrorT OF RICE

*376. Dr. M. M. Das: Will the Minis-
+ter of Commerde and Indastry be pleas-
-ed to state:

{a) the number of applications re-
.ceived by Government for licences to
import rice since the 13th September
1953;

(b) the total quantity of rice, for the
#nport of which applications have been
veceived,

(c) the foreign countries from which
rice is sought to be imported in these
Aapplications; and

(d) the average C.LF. values per
maund of the rice to be imported at the
Indian ports?

The Minister of Commerce
Earmarkar): (a) 46.

(8lari

(b) 181,820 tons.
(c) Iran, Burma and Thailand.
(d) Information is not available.

Dr. M. M. Das: May 1 know, Sir,
the numher of these applications for
which licences were issued and the
amount of rice to be imported uoder
the licences?

Shri @srmarkar: Applications re-
ceived 46, applications disposed of 39.
“The quantity is: 1,81,820 tous; value:

Dr. M. M. Das: May I know whe
ther any quantity of this rice 1o be
imported has arrived?

Shrl Karmarkar: I require notice
for that.
Dr. M. M. Das: May 1 know whe-

ther in view of the bumper rica rep
in the country and the consequent
fall in prices, the Government are
going to change this policy very soon?

Shrl Earmarkar: I think the
Minister of Food and Agriculture will
be able to answer it.

Forp FOUNDATION

*378. Shrl Eadba Raman: Will the
Minister.of Commerce and Industry Le
pleased to state:

{a) whether it is a fact that the
Ford Foundation in India have offered
to assist the Government of India in
planning a programme for the deveiop-
ment of small scale and cottage indus-
tries;

{b) if so. what is the nature of that
help; and

(c) how Government propose te utl-
lize this help?

The Minister of Commerce
Karmarkar): (a) Yes, Sir.

(b) and (c). The Ford Founiation
is sending to India a seven.man In-,
ternational Team of experts in rottage
and small-scale industries. This tcam
will, after investigation, recommend
to the Government of India a pro-
gramme for the development of small-
scale industries in selected areas.

Sbri Radba Ramam: May I know,
Sir. if the Governmemnt is aware of
the amount which will he involved in
this scheme which the Ford Fuunda-
tion proposes tg offer?

Shri Earmarkar: The Ford Fundia-
tion have, 1 understand, approved of
a grant of 92,000 dodlars to meet the
eXPenditure in connection with the
visit of the Team to India.

(Shri
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Shri REadba Raman: May { know
if there is a list of industries which
would be takem up by that ‘7'eam
aunder the small-scale industries?

Shri Earmarkar: 1 could not give
the information off-hand,

The Minister of Commnece and In-
dostry (Sbri T. T. Krishnamachari):
The Commission would be examining
the prospects of industries as they
are situated in certain community
projects—Burdwan, Faridabad., Nilo-
kheri and one near Ranchi. The type
«of industries that are existing there
would be taken into account for their
survey.

Shri Earmarkar: 1 should add,
‘with your permission, the following
information which I got in the mean
tlime. The industries for which initial
consideration is to be given are:
‘Blacksmithy and small agricultural
implements; carpentry, footwear and
leather goods. tanning, cycle parts,
cutlery, locks, mathematical and
drawing instruments, sports fouds,
ete.

Shri Radba Ramam: May 1 know,
Sir, if some location is fixed for start-
ing tbese industries, in case it is de-
<ided?

Shri €armarkar: My colleague in-
dicated the scope of the enquiry.

Shri H- N. Mukerjee: May 1 know,
Sir, if it is not possible to do without
the assistance of foreign agencies for
the development of such 2ssentially
indigenous operations as smali-scale
and cottage industries?

Sbri T. T. Erishoamacbari: Well,
Sir, the fact that the foreign experts
have been invited is indicative of tne
Government's view that some nelp is
likely to be forthcoming from these
people I would like to add, Sir, that
two of these experts are from Sweden
and that country has synthesised to
a very large extent the claims of
wmedium-sized and smallscale indus
tries with those of large-scale indus
fries. The experience of these two
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people who are coming will bYe ex-
tremely waluable in regard tg plan-
ning and locating the position of
small-scale industries of this councy.

Skri Sarangadbar Das: May ] know,
Sir, if Government have considered
the advisability of getting .Japanese
experts because it is well known that
in Japan small-scale industries are
prospering more than here?

Shri T. T. Krishnamachari: No,
Sir. The Government have made
from time to time attempts td get
those experts for different purpose:
and 1 must confess that we have not
had any great success.
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The Minister of Cowmerce {(Shri
Earmarkar): (a) and (b). While the
ofticial copy of Burma's latest Cus-
toms Tariffs is not yet avaiiable,
Government understand that the
Government of Burma have imposed
a uniform rate of duty of 25 per cent.
ad valorem on imports of cotton
piecegoods from all sources including
India with effect from the 1st Octaber,
1953.
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* Shri E. K. Basn: May I know how
these newly imported goods will affect
the import of piecegoods in Burma?

Shri Karmarkar: It is too early to
say anything on it

Shri G. P. Sipba: May I know
whether this 25 per cent. duty charged
from India is different from the duty
imposed on goods coming to Burma
from other countries?

Shri Eavmarkar: There is no dis.-

crimination about it. It is a uniform
duty applicable equally to all

NEFR.A

*380. Shri Rishang Keishing: Will the
Prime Minister be pleased to state:

ta) whether there is a system of
“Shop subsidy” and under which every
shopkeeper is to obtain permission
from the ‘N.EEA administrators to
open a shop;

(b) if so, how many shops have been
opened in the NNEF.A;

{c) what terms and conditions bave
been imposed on shopkeepers by the ad-
ministrators:

¢d) whether shopkeepers are allowed
a standard profit of 124 per cent of the
total sales made to the inhabitants nf
the Agency; and

(e) 1f so. what conditions are taken
into consideration in fixing the per-
centage of profit stated above?

The Prime Minister (Shri Jawahbar-
lal Nebtu): (a) Yes. A subsidy of
-/2/- per rupee is given to cover the
higlt costs of transportation so that
the goods may be available to the
tribal people at the same price as at
Dibrugarh in the plains of Assam.

(b) 60 shaps.

(¢} Whenever tribal people are
available. they are encouraged and
assisted in opening shops. Permission
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is granted to nomstribals to open shops
only on a purely temporary basis.
with the clear understanding that they
may be required to withdraw, should
any tribal people of tlie area become
subsequently available to run such
shops. They are also to glve training
to the hill pecple in salesmanship, if
and as required. under official super-
vision.

(d) and (e). The margin of profit
is decided in each District by the
District Rates Board, after taking
into consideration the remoteness of
the area, wastage and other incidental
charges, willingness of traders to go
ete. The usual margin of profit is
10 per cent.

Shri Risbang Keishing: May I know
bow many of these shops are owned
% by the tribal people?

Sbri Jawabarlal Nehru: I am sorry
I have not got the figures.

Shei Amjad All: May 1 know bow
many were already existing and how
many have been opened anew?

Sbri Jawabarlal Nehru: I have no
information at present

Shri B. 8. Marthy: May I know,
Sir. what sort of training is given to
those tribal people by the people in
charge of the shops?

Sbri Jawaharial Nebru: An oppor-
tunlty to serve there for a while,
when they take charge.

Shri Riahaag Keishing: May I know -
what Is the total amount of money
given to these shops by way of sub-
sidy? g

Shri Jawaharlal Nehru: I am unable
to say the total amount now.

ExrorRT OF TAPIOCA STARCH

*381. Eonmari Annte Mascarene: Wilk
the Minister of Commerce and Indostrv
be pleased to state:

(a) the amount of Tapioca Starch e >
ported from the Travancore-Cochin
State. and

(b) the value thereof?
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The Minister of Commeree (Shri
HEarmarkar): (a) and (b). There are
no restrictions on export of Tapioca
Starch from Travancore-Cochin State.
Figures of quantily and value of actual
export from that State are not avail-
able.

EKomari Annie Mascarensr: May 1
know whether Government have
received any complaint from the
people of TravancoreCochin State
with regard to the exvort of tapioca
starch from that State and the serious
effects it is having on the food pro-
blem in that State?

Shri Earmarkar: No. Sir. so far as
I am aware.

Kumari Annie Masmreae: Is Gov-
ernment aware that I myself have
aent a complint?

Shri EKarmarkar: 1 will look into
the matter.

SEMiNaR oN  Low Cost HousimGg

*382. Shri Bhagwat Jba: Wil the
Minister of Works, Hoasing asd Sopply
be pleased to state which are tbe
countries invited and who have accent-
ed the invitation to participate in the
Seminar on Low Cost Housing?

The Minister of Works, Hoasing and
Supply (Sardar Swaran Singb): Invi-
tations for the Seminar bave been
jssued by the United Nations Techni-
cal Assistance Administration. A [Ist
is placed on the Table of the House
giving names of the couniries partici-
pants from which are kkely to attend.
ISee Appendix II. annexure No. 46.}
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Sardar Swaram Singh: 1 think the
hon. Member is confusing the Exhibi-
tion with the Seminar. The question
relastes to the Seminar. 1f he wants
information on the Exhibition I can
give_ that informatlon.
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Sar?

*384, Dr Ram Sobhag Siagh: W
the Minister of Production be pleased
to state:

(a) whether India has got enough
markets abroad for its surpius salt;
and

(b) the quantity of solt exported so
far during 19537 :

The Minalstey of Pruducticn (Shrl K.
C. Eeddy): (a) No. The only major
importer of Indian salt is Japan.

(b) The quantity exported by sea
s0 far during 1953 is about 82 lakh
maunds.

Dr. Bam Sobhag Singh: If India
bas not got enough markets for her
salt. are Government trying to find
out some more markets elkewhere?

Shri K C. Beddy: The productipn of
salt in India has gone up in the last
two years. The Govermment of India
are exploring through certain Embas-
sies the availability of new markeds
for salt. The results, I am afraid,
have not so far been encouraging. At
the same time the Salt Manufacturers’
Association and certain enterprising
manufacturers also are trying abroad
to And new markets for the sat manu-
factured by them. Anyhow, efforts are
being made to increase exports.

NoRTH-EAST FRONTIER AGENCY

*136, Sbri Amind AH: (a) Will the
Prime Minister be pleased to state
how many post and $elegraph offices
have newly been opened during the
years 1951-52 and 1852-53 in North-
East Frontier Agency?

{b) How many alrstrips are under
construction for landing of planes In
the North-East Frontier Agency, for
regular supply of commodities?

(c) Has the supply position of food-
grains considerably improved during
recent months?
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The Parliameotary Secretary to the
Prime Minister (Shri J. N. Hazarika):
(a) One branch post office, without
telegraph facilities, was opened at
Nizamghat in  Mishmi Hills during
1951.52 but was closed after four
months working due to floods and
was re-opened at Meka in Mishmi
Hills during 195253 Recently the
Posts and Telegraphs Department have
been requested to establish post and
telegraph offices at 12 different places
in the N.E.F. Agency Two such post
offices have already started function-
ing at Tezu and Kimin and orders
bave issued for {mmediate opening of
4 more post offices at Along, Pangin,
Karko and Dilli.

{b) One airstrip is under construe
tlon at Tuting in Abor Hills and an-
other at Dapo Rijo, in Subansiri area.
has just been completed. Special
improvements (P.B. Sheet surfacing)
t0 air-strips at Along and Ziro
nave also been sanctioned and will be
carried out shortly Proposals for the
impesvement and/or construction of
air-strips at eight other places are
under consideration.

(c) The supply position of food
grains is improving. During recent
months about 866 tons of food stuffs
have been air.dropped at wvarious
places in the Agency.

Shri Amjad Ali: With regard to part
(a) of the question may I know-what
was the number of post and telegraph
offices existing before the year under
review?

Shrl J. N. Hazarika: The post offices
at Tezu and Kimin have started func-
tio.1ing.

Shri Amjad Ali; Was there no post
office before?

Shri J. N. Hazarika: No, Sir.

Shri Amjad Ali: With regard to
part (b) of the question may 1 know
what is the existing number of air-
strips?

Shrl J, N. Hazarika: [ require notice

Sbri Amjad All: Notiee is already
there.
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Mr. Speaker: The question is: how
many air-strips are under construction
for landing of planes, etc. What is the
number?

The Prime Minlater (Shrl Jawabar-
lal Nebrn): We do not know exactly,
Sir, except that even now several new
airstrips are being constructed. They
are rather small, temporary air-strips,
not pucce things, air-strips on
which a plane can land, but if too
many land it is dug up. We are trying
to get them all over the place. [ could
not give the exact number.

Shrl Amjad AM: Is it a fact that aip
dropping of food supplies is done only
to feed government officers there and
not the population?

Shri Jawabarial Nehru: Air-strip
has nothing to do with air-dropping
of food. It is only where there is no
airstrip that food is dropped. I do not
understand.

Shri Amjad Ali: My question was
whether food is dropped only for the
benefit of government officers there
and not for the population.

Shri Jawabarlal Nebru: It is exceed-
ingly difficult to send food by air.
That is. there are transport difficul-
ties; we have not Zot enough planes.
and only a small suantity can be
carried. And it is carried to various
depots that are there both ‘for the
population and the government officials
who are there. We cannot feed a large
area by dropping focd from air.

Shri Amjad Ali: Has the food situa~
tion in that area after the earthquake
improved to such am extent that no
air-dropping of food is mecessary for

- the civilian population there?

Shri Jawabarlal Nehru: Air-drop-
pings cannot be done in a large way.
There are no facilities, no aeroplanes
to do it. We do it to the best of our
ability. There is a constant tug-of-war,
I may tell the hon. Member. between
our officials. our Agency there and the
Air Force wilrich cannot do what we
ask them to do.
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Shri H. N, Mpkerijee: Is anv effort
made to ascertain the food require-
ments of these areas beyond what they
can produce themselves and equitable
quantities arranged to be sent from
tiine to time?

Shri Jawabarlal Nehrn: Yes. When
the hon. Member talks about tlte area.
the area is a large area with various
degrees of administration there. An
effort is made. Where there is no air-
craft available, the effort is obviously
difficutt

Shri H. N. Moketrjee: The question
was asked whether the foodgrains
supplied were only for government
officers or also for the lckal population.
I want to find out if the needs of the
population, apart from the government
officers. are also considered when the
despatch of foodgrains is decided upos
by air.

Shri Jawaharial Nekma: Of course,
Sir The needs of the area are also
considered and food is sent for that
area. But so far as the droppings are
concerned they are necessary limited.
because the aircraft are limited.

Mr. Speaker: I am calling Shri S. N.
Das's question No. 350.

CENTRAL WATER AND Power Commis-
SION

*350, Shri Radha Raman (on behalf
of Shri S. N. Das): Will the Minister
of Krigation and Power be pleased
to state:

(a) whether any changes are
centemplated the constitution, gset
up, functions, powers and responsibi
lities of the Central Water and Power
Commission as a result of the recom
mendations of Kasturbhai Lalbhai
Committee and Public Accounts Com
mittee;

(b) if so, what; and
(¢} whether any rules and regula-

tions have been framed for the pro--
per functioning of this organisatlon?
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‘The Minwtsr of Flanning and Irriga-
tion agd Power (6hxi Neada): (a) Yes,
8Sir

(b) A statement giving the informa-
tion is laid on the Table of the House.
[See Appendix II, annexure No. 47.}'

{c) Rules of procedure for the van-
duct of business at the meetings of
the Central Water and Power Commis-
sion have been framed. A manual con~
talning the ruies and regulations for
the proper functioning of the Organi-
sation has been prepared and is at
present under scrutiny by the Com-
mission.

Shri Bagba Ramam: How much time
will be taken hefore this is completed

Sbri Napda: What is completed?

Shri Badba Raman: The scrutiny-
which he mentioned.

Shri Nanda: That is going ahead
very briskly.

Shri Moaiswamy:
Question No. 386.

I want to put

Mr. Speaker: | am calling the earlier
question Na 353

JapaNese CLOTH DEAL

2353, Shri Radba Raman (on behaif
of Shri S. N. Das): Will the Minis-
ter of Commerce and Industry he
pleased to refer to the statement laid
on the Table of the House on the 1ith
August, 1953, in connection with the
Fourth Report of the Public Accounts
Committee on the imports and sale of
Japanese cloth and state:

{a) whether the arbitration pro-
ceedings referred to therein with re-
gard to cettlement of outstanding re-
covery of Ré. 15 lakhs due to Gov-
ernment ‘from the firm Messrs Ban-
wari Lal and Company relating to
the transaction pertaining to the im-
port and sale of Japanese cloth in
1948-47, have been finalised: and

(b) if so. what is the resuit of the
arbitration?
The Minisser of Commerce and-

Industry (Sbri T. T. Erishnamachari):
(a) and (b). Arbitration proceedin3s
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have not Yet coramenced. The selection
of the sole arbitrator is under discus-
sion with the fArm.

Dr. M. M. Das: May I xnow whether
this particular firm M/s. Banwsri Lal
and Company bas been ‘black-listed
by the Government on account of their
failure to pay Rs. 15 lakhs due to the
Government?

Shri T. T. €rizhnamachari: I do not
know to which type of black-listing
the hon. Member refers. There has
been no black-listing so far as the
Commerce and Industry Ministry 1s
concerned: not to my kmowledge. |
would not hazard an obinion and: I
would like to have notice.

Shri Pamskar: Is this Banwari Lai
& Co., a limited company?

Shri T. T. Grishnamachari: I do not
Jknow; I must have notice.

Sbri §, N. Mishra: May I xnow
‘whether this company has bad any
tfransactions with the Government
recently?

Shri T. T. Erdshnamachari: Not so
far as the Commerce and Industry
Ministry is concerned

Shri K. K Bsan: May 1 Xnow
whether this particular company of
firm, whatever it is, is still function-
ing?

Shri T. T. Erishaamachari: Appa-
rently, there are some legal represen
tatives of this firm with whom some
negotiations are being carried on in
regard 1o the appointment of an arhi-
trator.

Shri Saramgadhar Das: May [ know
if this is the firm that bought some
Curtis Commandot planes from the
‘Government lately?

Shri T. T. Erishnamacharl: I do not
deal with the sale of planes. I have
no knowledge.

Sbri Sarangadbar Das: If there is a
case for black-listing a Brm or if a
firm js black-lleled, is it circulated to
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all the Ministries from the Commerce
Ministry?

Shri T. T. Wrshnamacharl: Natural-
ly, if there is any grave provocation
and if we want to black-list irms from
having any transaction with the Gov-
ernment, the information is circulated.
But, the Commerce Ministry generally
black-lists firms who misbehave in
regard to import and export trans
actions.

Dr. M. M. Das: May I know whether
Government is aware of the fact That
the Public Accounts Committee. in
their report to this House, have made
very unpleasant remarks about this
particular firm.

Shri T. T. Krishnamacharl: Precisely
the reason for that was mentioned in
my statement before the House. We
would like to clear of tbe whole thing
and that is why we want to have arbi-
tration proceedings started as quickly
as possible, As I said in my reply, the
guestion of the personnel of the arbi~
tration is under discussion.

Shri Pataskar: Is it the information
of the Government that this firm has
assetls out of which 15 lakhs of rupees
could be recovered?

The Minister of Commerce (Bhri
Earmarkar): The question may pre-
judice our chances

8hri T. T. €rishoamachari: 1 would
like to hold it up to a time when the
arbitration proccedipgs are complete,
and then answer the hon. Member.

Mr. Spesaker: We will Ra to the next
question No. 3686.

Cevion CovTRAl OFFICE  FOR
Visas

*366. Shrl Muniswamy: Wil the
Prime Minlster be pleased to state:

{a) whether it is a fact that the
Cervlon Government have proposed t{o
open a Central Office at Madras for
issuing visas.

(b) if so. whether such office has
been opened;
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(¢) whether the ofces at Mandapam
and Trichinapalli have been abolished;
and

(d) if so0. what were the reasons?

The Prime Minisler (Shri Jawabar
lal Nebru): (a) and (b). The Govers
ment of India have afreed to the
Goverunment of Ceylon's opeaiDg a new
Qffice in Madras for Information and
Passport purposes. The office is likely
to be opened in December

(¢) and (d). No such proposal imas
been received It is unlikely that the
Ceylon Government will wish to close
either of their offices at Mandapam
and Tirchirapalli, the new name of
Trichinopoly.

Shri Muniswamy: May 1 know
whether the question of issuing visas
is purely at the discretion of that
Government or whether our Govern-
ment have got any say in that matter?

Shrl Jawabarlal Nebhru: It is at the
discretion of the Government that {ssue
visas. No other Government has any
say in the matter—they may be con-
sulted.

Shri Muniswamy: May 1 knew
whether the attention of the Govern-
ment has been drawn to the fact that
some of the boat workers in the Madras
State have been refused visas whereas
they were getting visas for the past
50 many years?

“ Shri Jawaharial Nebrn: I cannot say
whether Government as such have got
information; possibly they may have:
I have no recollection of it.

Sbei Muniswamy: In view of the
fact that these boat men, who take
€oods from Cuddalore to Tuticorin and
Ceylon are put to a lot of troubles,
may 1 know whether our Government
have got any intention to interfere in
this matter and give all possible help
to these boat men?

8hrji Jawaharial Nebru: Whenever
such a question arises, it is taken up
by our High Commissioner. The House
will remember that we are dealing
with an independent Government. We
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deal with them in a friendly way and
get relief, sometimes we do not get
relief. ’

Mr, Speaker: The Question-hour is
over.

Shri Muniswamy: We have five
minutes more, Sir.

Mr. Speaker: Whatever it may be.

WRITTEN ANSWERS TO QUESTIONS

ReGisTER OF TRCHMCAL PERSONNEL

#357. Shri V. P, Nayaz: Will the
Minister of Lrization and FPower be
pleased to refer to para 125, page 59
of the Fifth Report of the Estimates
Committee (1951-53) and state:

-a) whether tke Register of expert
engineers and technical persons re-
ferred to therein has been prepared:
and

(b) i not, what has »een the cause
of delay?

The Minister of Planaimg and Irriga-
tion and Power (Shri Nande): (a) The
Register is under compilation.

(b) Complete information from the
State Governmen#s has not Yet been
received.

NATIONAL BUDLDING ORGANISATION

*353. Shri D. C. Sbarma: Will the
Minister of Works, Housing and Sup-
ply be pieased to state:

(a) whether a National Building
Organisation has been set up; and

(b) if so, what is its constitution
and structure?

The Minister of Works, Housing and
Supply (Sardar Swarsn Sinch): (a)
and (b). The proposal io set up a
National Buildings Organisation has
been accepted by Government; and
preparatory work towards its establish-
ment as a full-fledged orgamisation. is
in hand.
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CoMmuniay CENTRES ™N HYDERABAD

*362. Shri Eriahnacharys Joshd: (a)
Will the Minister of Planning be pleas-
ed to state bow many Commugity
Centres have been opened in the
Hyderabad State during 1953?

(b) What is the araa covered by
those Centres?

The Deputy Mialster of Irrigation
and Power (Shri Hathi): (a) Six Com-
munity Development Blocks were
opened in 1953,

(b) The area covered by four blocks
is 6.94.438 acres. The area covered by
the remaining two Blocks has not yel
been finally decided.

Raw Fum INDustRY IN MYsore

*363. Shri Gopala Bao: (a) Will the
Minister of Commerce and Indasizy be
pleased to refer to starred question
No. 44 asked on the 4th August, 1953
and state whether the negotiations for
the establishment of a raw film indus-
iry in the Mysore State in collaboration
with a foreign firm have been finalised?

(b} If so, what are the terms of agree-
ment?

The Minister of Commerce and I &
dustry (Shrl T. T. Erishhamacharli:
(a) No. Sir.

(b) Does not arise.

TaAnE  AGEEEMENT WITH RUSSIA

“267. Shri Menisempy: Will the
Minister of Conmesree and Industry be
pleased to state:

(a) whether any decision was arrived
at a5 a resell of the negotistioms with
Soviet Russia to enter Into a general
trade agreement; and

(b) if not, the reasons themefor?

The Minivier of Commever 233 In-
dustry (Bhd T. T. EKrishoamacharl):
) and (b). Negotiatlons for the cop-
slusion of a trade agfesment with tha
USSR, are still in progress.

INCUEIQNOF THE FIVE YEAR PLAW TN THE
SYLLABUS 1N UNIVERSTTTRS AND ScHo01s

*374. Shri Madhao Reddl: Wil the
Minister of Planniag be pieasad to state
whether the Plaoning Commission has
suggasied to the State Governments
the inclusion of the Flive Year Plan in
the syllabus of Universities and
Sthools?

‘The Deputy Minister of Irrigation and
Power (Shri Hathi): The question is
under consideration

TaNnmG INDUSTRY

*3717. Shri Nanadas: (a) Will the
Minister of Commerce and Industry ‘e
pleased to state whether the tanning
industry is handicapped by the high
cost of raw materials?

(b) If so, what are the steps that
have been taken tg remove the
difirulties?

The Minister of Commerce and Io-
dusiry (Shri T. T. Erishnamaehari):
(a) The cost of raw materials have
increased in recent years not ooly in
the case of tanning industry but in the
case of all industries generally.

{b) To assist the industry in obtain-
ing its reguirements of raw materials
at a reasonable price, export of items
in short supply has beenn banned and
their imports has been allowed liberally
and in many cases under O.GL. The
specific steps taken by the Govern-
ment in this direction are:

(1) export of raw buffalo and cow
hides has been completely
banned and that of raw sheep
skins drastically restricted;

(2} export of indigenous tanning
materials which are in short
sopply such as, Pabool bark
(brawia arabica), Komad bark
(cassia fletala) and Avaram
bark (catsie aurienlats), has
been completely Bammed; and
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Crome Muls (PeodvOTIoN)

*383. Shri Buchhikolatah: (a) Wil
the Mtnister of Cormmerce aad Industry
be pleased to state whether it is a fact
that some cloth mills produced more
than the prescribed 60 per cent. of
dhoties?

(b) What steps are being proppeed to
be taken to check this practice?

The Minister of Commerce aad Ib-
dosry (Shri T. T. Eriskmamachari):
(a) Yes, Sir.

(b) A penal excise duty on sla®
scale on production of excess dhoties
over and above the permissikle quotas
has been imposed.

C.P.W.D. CONTRACTORS

195 Shri A. N. Vidyalankar: Will
the Minister of Works, Gousimg and
Suppiy be pleased to state:

(a) whether Goveriunent have da-
cided 1o prepare a classified list of
C. P. W. D, contractors as on the 1st
January 1954. and

(b) if so. when the list would be
ready and whesher it would be avail-
able to the pubiic in printed form?

The Minister of Works, Heasiag aad
Suppiy (Bardsr Swaraa Simgb): (a)
The Goternment have decided to pre-
pare a list of all categories of con-
tractors enlisted upto September 1952
under the revised rules in the CP.W.D;
and

(b) The list is under print and is
expected to be available for sale to the
public by abeit December, 1853.

PerroLEUM

19. Shrd V. P Maras: Will the
Mibister of Works. Hoasieg and: Suy-
ply be pleased to refer to the answer
given to Unstmered OQuestion Ne. 335
on the 13th AuguEN 1533 end stides

(a) the sale. Drice Tealisad os ibm
articles Imperted.as. referrad to (o the,
answer:

(53-the duty reelised by Governmem

on the articles; and
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{c) what percentage or what quan-
tities of these articles have been im-
ported by Messrs. Burma Shell, Stan
dard Vacuum Oil Compeny and Caltex?

The Ofiniséer of Works, Housing aad
Supply (Sardar Swaras Singh): (a)
Tire actual ‘total pgices realised by the
sale of these articles during the period
1952-53 are not available with Govern-
ment. The quantity of these commodi-
ties sold during 1983-53 will not be
identical with the guantities imported
during thmt year. The prices of the
articles would also have varied from
place to place and from time to time.
A rough idea of the total sale prices
that would have been realised on the
articles imported cowld, however. be
obtained frem theé- average retail sel-
ling prices that prevailed at the Princi-
pal port of Bombay. These were as
follows:—

Average remail zelling price.

(Per gallon).
Motor Spirit " ... Rs. 24-6
Aviation Spirit ... Rs 2-10.0
Kerosene Rs. 1-1.0
Fuel Oils:
High Speed Diesel
0il
Rs. 1-2-1
Light Diesel Oil Rs. 0-15.2
Furmace Oil Rs. 0-10-t

Jute Batching Oil ... Rs. 1-22

(b) The customs duty realised on
these commodities during 1952-53 is as
followa:

Commodities *Doty realised
Rs.

1. Motor Jpirit (inehad-

ing Aviation

spirit).

.o 2T,59,07.000

2. Kerosene 5:52.90,006
3 Fusl Gils ¥ LAT.5%000
4] Jule Botelvmg oil ...  25:46008"

*Norx—This does not incude the.
sales tax, Octrol, eic.. realized.by. thie
#ates Governments and Logal Bodies.
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(c) The information is not readily
available.
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The Minister of Prvdaction (Shri K
C, Beddy): (a) 2,025,524 tous.

(b) No. On the other hand the
demand for coal as reported by the
various recommending authorities—
Central and State—is in excess of tke
railways. All the coal that is raised
and is required by consumers canno!
bowever be transported on account of
the inadequacy of transport facilities.

Tea

198. Shri N. M. Lingam: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the permiissible acreage of tea
in indfa as on the 3ist March, 1948;

(b) the pe¥missible area for exten-
sion of tea cultivation in the regula-
tion period 1948-50;

(c) the area for which permits were
issued for extension in the period;

(d; ihe area actually extended:

(e; the permissible acreage of tea in
India on the 31st March, 1950:

(1) the permissible area of extension
of tea cultivation in the reguiation
period 1950--55;

(8) the area for which permits have
been issued for extension in the
period; and

(h) the area actually extended upto
the 31st March, 1953T

The Mielster of Commerce (Shrl
Earmarkar): {av to (h). A statement
is attached. [See Appendix II, annex-
ure No. 48.]
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The OMinister of Commerece and In-
dustry (Shri T. T. Krishnamachari):
(a) According to the information avail-
able with Government, the average
value of soap annuaily manufactured
by the organized units of the industry
is about Rs. 18 crores.

(b) Goods classified as soap valued
at about Rs. 31,000 were imported
during the period January.to Septem
ber 1953 Statistics for the month of
October 1953 are not available. _

HYDROGRAPHIC SURVEY

200. Shri Amjad Abl: Wil the
Prime Oinister be pleased to state
whether any hydrographic survey
was made with regard to the boun-
dary of East Bengal and Assam, parti-
cularly in the Districts of Mymen-
singh and Rangpur?

The Prime Minlster (Sbri Jawahar-
lal Nehrn): No.

Hydrographic Survey is undertaken
to determine the centre line of the deep
water channel of a river when it mid-
stream forms the boundary No such
question arises in regard to the boun-
dary between Assam and the Rangpur
and Mymensingh districts of East
Bengal.
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Exrorys
201. Cb. Baghublr Siogh: (a) Will
the Minister of Commerte and Indus-
try be pieased to state what were the
commodities the exports of which
were formerly banned but were per-
mitted to be excorted in 1952.53%

{b) To what countries were they
exported?

(c) What was the total income
derived therefrom during 1952-537

The Minister of Commeres (Shrl
EKarmarbar): (a) to (c). A stetement
is attached. [See Appendix II, annex-
ure No. 49.]

Iroiaw CoMmMERTIAL OFcey ABROAD

262, Cb. Baghubir Singh: (a) Wil
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that there are some commercial
offices abroad?

(b) If so. what are those places?

The Minister of Commerce and In-
destry (Suri T. T. Krichnamachar)):
(a) Yes Sir.

(b) A statement is attached. [See
Appendix II, annexure No. 50.]

REGISTRATION OF INDUSTRIAL WUNITS
AND CO-OFERATIVE SOCIETIES

203. Shri B. K Das: Wil the
Minister of Worbs, Housing and
Supply be pleased to state:

{(a) how many cottage and s=mall
scale industry units aud industria)
co.operative societies have so far
applied to the DirectorsGeneral ot
Supplies and Disposals for registra-
tion as approved contractors for sup-
ply of their produche;

(o) how many of them bave been
registered;

fc) what are the articles offered for
supply;

(d) what articlez have been chosen:
and

(e) what is the total value of the
purchases made this year out of these
articles?
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The Minister of Worls, Houslng and
Supply (Sardar Swaras Singh): (a)
14,

{b) 1.

(c) A lisi of article is placed on the
Table of the House. [See Appendix
II, annzxure No. 51.]

(d) Brass and G.I. Padlociss.

(e) The total value of purchases of
items referred to at (c) above from 1st
April, 1953 to 30th September, 1953 is
about Rs. 44§ lakhs.

UN-ATTACHED DRPLACED WOMEN

204. Shri S. C. Samanta: fa) Will
the Minister of Rehabilitation be
plrased to state how many unattached
displaced women have been trainen
in dairy industry and confectionaiy
manufacture?

{b) How many of them are from
Eastern Pakistan?

(c) How much sum has been grant-
#d to each of them to carry on the
business and earn her livelihood?

(d) Has any attempt been made to
rehabilitate any unattached woman
on Jands with landed propesrty and
if s0. how man¥?

The Minister of Rehabititatlor
{Shri A. P. Jain): The following infor
mation is furnisieed in rescect of un-
attached displaced women from East
Pakistan:—

(a) Confectionary ... 149
Dairy Nit
(b} Al

{c) No money has been given to thero
as they usually find employment i
restaurants. cafeterias and in Produc-
tion Centres started by State Govern-
ments.

{d) Yes. 150 families.

Similar information regarding un-
attached displaced women from West
Pakistan s being collected and wili
be laid on the Table of the House in
due course
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SURGICAL INSTRUMENTS

205, Pandit D. N. Tiwary: Will the
idinister of Commerce apd (adustry
be pleased to state:

(a) the number of concerns in
India manufacturing surgical instru-
ments:

(b) the value of the manufactured
products in 1951-52 and 1952-53; and

(c) the value of export in 1951-52
and 1952.537

The Minidter of Commoeree and la-
dustry (Sbri T. T. Erishnamachari):
(a) There are eight organised factories.

(b) Precise information on the value
of surgical instruments manufactured
in India is not available.

(¢) About Rs. 18 lakhs worth of
surgical instruments were exported in
1952-53. Export figures for 1951-52 are
not available as these instruments
were not shown as a separate item in
the foreign export trade returns prior
to April 1952.

ExroxT TO SouTit BAST AsIA

206. Shri Bishwa Nath Boy: Will
the Minister of Commerce and Indus-
try be pleased to state:

{(a) the. countries in South East
Asia where Indian commodities are
exported: and

(b) the important articles of ex-
port from India to those cousmtries
during the year 1952-537

The Minister of Commerce and In-
dastry (Shri T. T. Erishnamachari):
(a) Burma, Indo China, British Borneo,
Philippines, Thailand, Malaya, Singa-
pore, Indonésia.

(b) Cothon plecegoods, Jute manu-
factures, Coal, Fruit and vegetables,
Tobacco, seeds, lac and miscellaneous_
metal manufactures.

Ciosvre oF Texrae MiLis

207. Shrl Bhagwat Jha: Will the
Minister of Cammeree and Ipdastry
be pleased to state:

{a) the number of textile mills
that have closed their second shifts
since September, 1953;

(b) the number of such textile mills

" which have been completely closed:

(c) the nuwmber of woi-kera aflected
in each case; and

{(d) what are the reasons assigned
for asuch closurea?

Tbe Ministrr of Commerce and In
dustey (Shri T. T. Krisbnamachari):
(a) to (d). A statement is attached.
[See Appendix II, annexure No. 52.]
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.

BUSINESS OF THE HOUSE

Mr. Speaker: I have to inform the
House that in the announcement re:
the programme of Legislative Busi-
ness made by me yesterday, 1 had
mentioned that ‘two hours’ had been
allocated for the Employees' Provi-
dent Funds (Amendment) Bill. That
was a mistake. It should have been
cone day. The correct position is
that one day has been allotted for
the Employees' Provident Funds
(Amendment) Bill which has already
been mentioned in the Bulletin.

PAPERS LAID ON THE TABLE

i) PATIALA AND EAST PUNJAB STATES
UNnioN GENERAL Cravszs AcCT

(ii) PATIALA AnD EasT PUnJAB STATES
UNioN TENANCY AND AGRICULTURAL
LaNps AcCT

The Deputy Minister of Home
Affairs (8bri Datar): I bex to lay on
the Table & copy 6f eath of the follow-
ing Acts, under subsection (3) of sec-

848 P.S.D,

. INDUSTRIAL DISPUTES

tion 3 of the Patiala and East Punjab
States Union Legislature (Delegation
of Powers) Act, 1853:—

(i) The Patiala and East Pun-

jab States Union General
Clauses Act, 1853 (Presi-
dent's Act No. 7 of 19853).
[(Placed in Library. See No.
S5-171/53).

(ii) The Patiala and East Pun-
jab States Union Tenancy

and Agricultural Lands Act,
1953 (President’'s Act No. 8
of 1853). [Placed in Library.
See No. $-172/53].

(AMEND-
MENT) BILL--Contd.

Mr. Speaker: Now, the House will
proceed with the further considera-
tion of the Bill further to amend the
Industrial Disputes Act, 1847.

Clause 2 is over. We will take up

clause 3.

Clause 3.— (Insertion of new Chapter
vA),

Mr. Speaker: Shrimati
Joshi: Is the hon. Member
her amendment?

Skrimsa$i Subbadra Joshi (Karnal):
Yes.
Mr. Speaker: She may move the

améndment. She may read it to the
House. She may speak later.

Skrimafl Subbsdrs Josbi: I move
amendment No.” 75.' Shall I read it?

Mr. Brﬂhr Yes.

Subhadra
moving
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Shrimati Subhadra Joshi: I beg to
move:

In page 3, for lines 14 and 15 sub-
stitute:

“25A, Application of sections
25C to 25E.—The provisions of
sections 25C to 25E shall apply
to all such cases wirich are pend-
ing before any Industrial ‘Tri-
bunal constituted under the pro-
vision of this Act or before any
Appellate Court constituted
under Industrial Disputes (Ap-
pellate  Tribunal) Act, 1950
(XLVIII of 1850) but provision
of Section 25B to 25E inclusive
shall not apply—"

Mr. Speaker: Does she want to say
anything in support of her amend-
ment?

Shrimati Subhadra Joshl: No, Sir.
Mr. Speaker: The hon. Minister.

Shri 8. 8. More (Sholapur): We
have a convention that all the amend-
ments of those Members who are
present In the House are taken as
moved. That facilitate discussion.

Mr. Speaker: I have no objection.

Shri 8, 8. More: That is the prac-
ticee. How far it Is in compliance
with the Rules, I will leave it to you.

Mr. Speaker: I was just consider-
ing that. in view of the large number
of amendments which are different in
nature, perhaps in the discussion it
might create a confusion i all are
taken together. That is what I
thought.

Shri 8. 8. More: We have been
following this practice without any
confusion.

Mr, Speaker: Very well Then
each Member can say only "I move".

Shri B. P. Stnha (Monghyr Sadr.
cum Jamui): I beg to move:

In page 3. lines 17 and 18, for “on
an average per working day [lmave
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been employed in the preceding ca-
lendar month” substitute “are em-
ployed".

,ﬁhrl 8. 8. More: I beg to move:
(i) In page 3, line 20 omit “or

-(ii) In page 3, lines 20 and 21, after
“intermittently" add "and which are
certiied to be entitled to the benefit
of this section by the prescribed au-
thority, after such enquiry as may be
deemed necessary".

(iii) In page 4, omit lines 11 to 13.

(iv) In page 4, line 32, omit “in
the opinion of the employer,".

(v) In page 4,—
(a) omit lines 40 and 41; and

(b) line 42, for “(iv)" substi-
. tute “(li.i)",

(vi) In page 5, line 14, for “in the
absence of"” substitute "notwith-
standing".

(vii) In page 5. lines 17 and 18, for
“unless the reasons to be recorded
the employer retrenches any other
workman'  substitute "unless on
grounds of inefficiency, physical dis-
ability or any other reasonable cause
the employer retrenches any other
workman.”.

Shri K, P. Tripsthd
beg to move:

(Darrang): I

(i) In page 3, line 20, for “or" sub-
stitute "and".

(ii} In the amendment proposed
by Shri V. V. Girl. printed as No. 37,
after “(XXXV of 1952)" add:

“and a plantation as defined in
clause (f) of section 2 of the
Plantation Labour Aect, 1851
(LXIX of 1951)".

(iii) In page 3. line 29, omit “and
forty".

(iv) In page 3, lines 35 to 37. for
“under an agreement or as permitted
by standing orders made under the
Industrial Employment (Standing
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Orders) Act, 1946 (XX of 1946)"
substitute “or locked out, or the
period for which he has been suspen-
ded. or wrongfully discharged or dis-
miszed,".

(v) In page 4, line 32. omit “if, in
the opinion of the employer,”.

(vi) In page 4, line 36, after “em-
ployment also"” add:

“ang provided further that the
alternative employment does not
derogate from the status of the
worker".

(vii) In page 4, omit lines 37 to 44.

(viii) In page 5, line 5. after *‘ser-
vice” add “without option of rane-
wal'.

{ix) In page 5. line 25, after “per-
sons” add “as may be prescribed In
rules framed by Government.”

(x) That in the amendment pro-
posed by Shri V. V. Giri, printed as
No, 83 in List No. 2, in the proposed
sub-section (2) add at the end:

“unless compensation otherwise
obtainable is higher".

(xi) That in the amendment pro-
posed by Shri V. V. Giri printed as
No. 45 in List No. 2, in the second
proviso after "any compensation” in-

gert "for a period above forty-five
days."
(xii) In page 5, lines 17 and 18,

omit "unless for reasons to be re
corded the employer retrenches any
other workman.”

Shri V. Missir (Gaya North): I teg
to move:

In page 3, line 17, after “work-
men” insert “or to any other estab-
Hehment in which less than twenty-
five workmen™,

Shri A N. Vidyalankar (Jullundur):
I beg to move:

() In page 3, line 16, for “fifty”
substitute “twenty”.
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(ii) In page 3, for lines 19 to 21
substitute:

“(b) to industrial establish-
ment whiclr works for less than
six months in a year, or in which
work is performed only intermi-
ttently.”

(iii) In page 3, for lines 22 to 25
substitute:

“(2) If a gquestion arises whe-
ther an industrial establishment
comes within the purview of
clause (b) of sub-section (1) of
section 25A, the decision of the
appropriate Government thereon
shall be flnal."

(iv) In the amendment proposed
by Shri V. V. Giri printed as No. 37
in list No. 2, in the Explanation add
at the end:

“and also includes the follow-
ing establishments run by a State
or Central Government.—

(a) The whole operational area
of an irrigation Project which is
under construction.

(b) The whole operational area
of a hydro<electric project under
construction.

(c) All operational areag where
any construction work or works
under the State or Central Public
Works Department is in progress;
where not less than five hundred
workanen on an average Per
working day have been employed
in the preceding calendar month.”

(v) In page 5, after line 38 add:

“3A. Any contravention of the
provisions of this Act will make
the employer of an industrial es-
tablishment liable to pay to the
workmen an additional compen-
sation of rupees five per day for
all the days calculated from the
fifthk day of the normal pay day
in that industrial establishment,
provided the workman presents
himself for receiving payment at
the time appointed for the pur-
pose during normal working
hours.”
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Shrl K. K. Deyal (Halar): I beg to

move:!

(i) In page 3, line 37 add at the
end “or any otlrer Act made by the
appropriate Government”.

(li) In page 3,—
(a) in line 38, omit "and",

(b) in line 42, for “weeks” sub-
stitute “weeks, and"; and

(c) after line 42 insert:

“(d) he ihas been unemployed
between the date of his dismis-
sal or discharge and re-employ+
ment”.

(iii) In page 5, line 7, for “gratui-
ty” substitute ‘‘compensation”.

(iv) In page 5. line 31, after
“Act” insert “or in any other Act of
the appropriate Government”.

(v) In the amendment proposed by
Shrl V. V. Giri, printed as No. 37, in
list No. 2, for “25A to 25E inclusive”
substitute “25A, 25C, 25D and 25E".

{vi) In page 3, line 20, for “indus-
trial establishment” substitute “in-
dustry”.

(vii) In page 3, line 31, for “estab-
lishment” substitute “industry”,

(viii) In page 3. line 33. for “es-
tablishment” substitute “Industry”.

(ix) In page 4. line 46, for “work-
man'’ substitute “workman empioyed
in any industry”.

{x) In the amendment proposed by
Shri V. V. Giri printed as No. 63 in
List No. 2. in the proposed sub-sec-
tion (2). for “the provislons of any
law” substitute *'the provisions of
any other law".

8hrl T. B. Vittal Rae (Khammam):
I beg to move:

(i) In page 3, line 35, omit “under
an agreement”.

{ii) In page 4. line 19, add at the
end:

“or worked in the establlsh-
ment for not less than ‘three
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hundred and sixty days durlng a
pericd of twenty-four calendar
months”.

. (iii) In page 4, omit lines 42 to 44.
(iv) In page 5, line 17, after

“equivalent to" insert “a minimum
of”,
(v) In page 3, after line 25 add:

“(3) In an industrial estab-
lishment, which is of a Seasonal
character and in that there are
departments in which more than
five workers are usually employ-
ed for more than one hundred
and eighty days in a continuous
period of twelve ‘months, such
departments of the establishment
shall not be treated as seasonal”

(vi) In page 4, after line 19, add:

“(2) The provisions of this
Chapter shall not operate to the
prejudice of any rights to which
a workman may be entitled under
the terms of any award, agree-
ment or contract of service,
where any such award, agree-
ment or contract of service pro-
vides for a longer period and for
more compensation.”

(vii) In page 3, line 30, after “days”
insert “or in a mine for not less than
one hundred ninety days in the case
of underground workers".

(viii) In the amendment proposed
by Shrl V. V. Giri printed as No. 45
in list No. 2, for the second proviso,
substitute :

“Provided further that it shall
be lawful for the employer in any
case falling within the purview
of clause (b) of the first proviso
to retrench the workman in ac-
cordance with the provisions con-
tained in section 26F., any com»-
pensation paid to the workman
for the period more than maxi-
mum of forty-ive days under
clause (a) for having been laid-
off for more than forty-five days
8uring the preceding ftwelve
months, being set off against
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the compensation payable for re-
trenchment.”

(ix) In the amendment proposed
by Shri V. V. Giri printed as No. 63
in list No. 2, in the proposed sub-
section (2), Tor ‘“Chapter™ occurring
at the end substitute “Act”.

(x) That in the amendment pro-
posed by Shri V. V. Girl, printed as
No. 37 in List No. 2 add at the end:

“and a plantation as defined in
clause (f) of section 2 of the
Plantation Labour Act, 1851
(LXIX of 1951)."

The Minister of Labour (Shri V. V.
Girl): I beg to move:

(i) In page 3, after line 25, add:

“Explanation.—In sections 25A
to 25E inclusive. ‘industrial es-
tablishment’ means a factory as
defined in clause (m) of section
2 of the Factories Act, 1948
(LXIII of 1948) and includes
2 mine as defined in clause (j) of
section 2 of the Mines Act, 1952
(XXXV of 1952)".

(ii) In page 3, line 37, after “(XX
of 1946)” insert:

*or under this Act or wunder
any other law applicable to the
industrial establishment, the lar-
gest number of days during which
he has been so laid-off being
taken into account for the purposes
of this clause.”

(ii1) In page 3, line 38, before
“wages” insert “full”. :

{lv) In page 4. for lines 11 to 13,
substitute :

“Provided that—

(a) the compensation payable to a
workman during any period of twelve
months shall not be for more than
forty-five days except in the case
specifled in clause (b):

(b) if during any period of twelve
months. a workman has been paid
compensation for forty-ive days and
during the same period of twelve
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months he s again laid-off for fum
ther continuous periods of more than
one weak at a time, he ghall, unless
there is any agreement to the con-
trary between him and the employer,
be paid fdr all the days durlng such
subsequent periods of lay-of come
pensation at the rate specified in this
sub-section:

“Provided further that it shall
be lawful for the employer In any
case falling within clause (b) of
the first proviso to retrench the
workman in accordance with the
provisions contained in section 25F.
any compensatior paid to the
workman for having been laid-
off during the preceding twelve
monthg being set off against the
compensation payable for re-
trenchment.’

(v) In page 4, line 31, after ‘laid-
off” insert-

“or in any other establishment
belonging to the same employer
situate jn the same town or vil-
lage or situate within a radius of
flve miles from the establish-
ment to whichk he belongs”.

(vi) In page 5, line 7, for ‘gra-
tuity” substitute “compensation”.

(vii) In page 5. lines 12 to 14 for
“where any workman, who is a citi-
zen of India, is to be retrenched and
he belongs to a particular class of
workmen,” substitute ‘where any
workman in an industrial establish-
ment, who is a citizen of India, is
to be retrenched and he belongs to
a particular category of workmen in
that establishment,”.

(viii) In page, 5, line 17, for “class”
substitute ‘category".

(ix) In page 5, for lines 35 to 38,
substitute :

“(2) For tire removal of
doubts, it is hereby declared that
nothing contained {n this Cbapter
shall be deemed to affect the pro-
visions of any law for the time
being In force In any State in so
far as that law provides for the



931 Industrial Disputes

[Shri V. V. Girl)

settlement of industrial dlsputes,
but the rights and liabilities of
employers and workmen in so far
as they relate to lay-off and re-
trenchment shall be determined
in accordance with the provisions
of this Chapter.”

Stwl Bhagwat Jha (Purnea cum
Santal Parganas): 1 beg to move:

(i) In page 3,—

(a) omit lines 16 to 18; and
(b) line 18, omit “(b)".

{i) In page 4—

{a) omit lines 87 to 39;

(b) in line 40, for “(ili)" substitute
“(1i)"; and

(c) in line 42, for “(iv)" substitu-
te “(“i)"_

Shri 8. V. L. Narasimbam (Gun-
tur): I beg to move:

In page 4, omit lines 42 to 44.

Shri Bansal (Jhajjar-Rewari): I
beg to move:

(i) In page 4. after line 44 add:

“25EE. Application of Sections
25F to 25H.--Sections 25F to 25H
inclusive shall not apply:

(a) to non-industrial  establish-

ments; or

(b) to industrial establishments in
which less than fifty workmen on an
average per working day have been
employed in the preceding month: or

(c) to uneconomic industrial estab-
lishments (as may be defilned under
rules).

Explanation: In Sections 25F
to 25H inclusive, ‘industrial os-
tablishment’ means a factory as
deflned in clause (m) of Section
2 of the Factories Act, 1948
(LXIII of 1948) and includes a
mine as defined in clause (j) of
Section 2 of the Mines Act, 1952
(XXXV of 1952)."
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(ii) In page 5, for llnes 35 to 38
substitute :

*(2) For the removal of doubts,
it is hereby declared that noth-
ing contained in this Chapter
shall be deemed to affect the pro-
visns of any law for the time
being in force in any State in
80 far as that law provides for
thre settlement of industrial dis-
putea, but the rights and liabili-
ties of employers and workmen in
so far as they relate to lay-off
and retrenchment and compensa-
tion payable therefor shall be
determined in accordance with
the provisions of this Chapter.”

Bhri Vallatharaa (Pudukkottai): I
beg to move:

(i) In page 4, for lines 49 and 50
substitute:

‘(a) thre workman has been
served with one month's notice
in writing by registered Iletter
with a form of acknowledgment
of receipt, indicating the reasons
for reirenchment and the".

(ii) In page 5. lines 16 and 17. for
“the last person to be employed”
substitute “the person having the
least seniority”.

(iif) In page 5, line 11, after “Gov-
ernment” add “and the Union Gov-
ernment”,

(iv) In page 5, after line 18 add:
“Provided that—

() the contract of employment
shall be terminated except on pay
day, or the end of a week, month
or qQuarter.

(b) no notice of retrenchment
or discharge shall be given—

(1) to a pregnant woman afber
the fifth month of her presf-
nancy till the expiry of forty
days after confinement;

(ii) to a woman on maternlty
leave; and
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{iii) to any employee during his
ordinary holiday or on sick
leave;

(c) the employee shall have the
right to absent himself from work
for not more than two hours a
day and one full day in the week
during the period of notice for
the purpose of seeking employ-
ment;

(d) the employee who is served
with a notice of termination or
discharge shall be entitled to
appeal before the expiry of the
period of prescription to the
Court of Enquiry against the
notice, and the Court of Enquiry
shall enquire into the existence
of the reasons for termination and
shall order payment of compensa-
tion by the employer to the em-
ployee if the employer (fails to
prove the existence of the reasons

for termination.”

Mr. Speaker: Then there is an
amendment in the name of Shri 8. G
Parikh. .

Shri S. G. Parlkh (Mehsana East):
] am not moving It

Shri Sinhasan Singh (Gorakhpur
Distt-—South): Sir, I beg to move:

In page 3. omit lines 19 to 25.

Mr. Speaker: Al! these amend-
ments may be considered as moved.
Now, discussion will proceed on
clause 3 and the amendments to-
gether.

Dr. Lanka Sundaram (Visakhapat-
nam): Sir, I rise to intervene in this
debate in order to get an elucidation
frcm the Labour Minister as to the
Interaction of some of the clauses
sought to be provided in Chapter VA.
and also an assurance that what he
has provided for in this Bill will not
be rendered nugatory by decislons of
employers.

Sir. the other day when I interven-
ed on the first readlng of this Bill
1 expressed some doubts as to the
+validity of the wide range of inter-
pretations which may be put on the
word ‘lay off’ for any reason which
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the employer for the time being
might consider to be handy. I refer,
Sir, to the definition in (kkk). Hav-
ing said this, Sir, I will come right
to the point because I notice several
Members want to speak on this very
important Bill involving the fortunes
of millions of workers, and I want to
be brief.

Sir. you will notice that under
251, paragraph 2, the following ia
provided for iIn this Bill:

“Provided that nothing con-
tained in this Act shall have
effect to derogate from any right
which a workman haa under any
award for the time being in ope-
ratlon or any contract with the
employer".

I want to know from my hon.
friend, the Labour Minister, that he
will ensure that this particular pro-
vision is adhered to and will not be
departed from in any circumstances.
Now, if you compare this with the
provision 25E(i), you will see
how the difficulty arises, It runs as
follows:

“if he refuses to accept any
alternative employment in the
same establishment from which
he has been laid-off, if, in the
opinion of the employer. such al-
ternative employment does not
call for any special skill or pre-
vious experience and can he done
by the workman, provided 1that
the wages which would normally
have been paid to the workman
are offered for the alternative
employment also;”,

He will not be entitled to compen-
sation. I have here before me a
very concrete case, a case relating
to the public sector of our industry,
namely, the shipyards. Even before
this House has an opportunity of
passing this Bill, which 1s exactly a
reproduction of the Ordinance issued
earlier, the management has taken
recourse to, or prophses to have re-
course to, .a certain type of action
which would render absolutely fllu-
sory the assurance provided for in
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251. Here, Sir, is a letter to me from
the Managing Director of the ship-
yard, dated 3rd November 1853, It
runs as {ollows:

“In the recent Ordinance pro-
mulgated by the President regard-
ing compensation for lay-off or
retrenchonent of workers, it has
also been stipulated that the
workmen who are laid off, ie.
for whom there is no work in
their own category and trade,
should not refuse to accept sulta-
ble alternative job.”

[Mgr. Depury-SpEAKER in the Chair]

Sir, the House knows that a few
months ago there was a strlke in the
shipyard, and as a result of the strike,
there were mediation proceedings,
and the mediation proceedings were
conducted by no less a person than
Mr. Justice Mahajan of the Supreme
Court. I have before me the award of
Mr. Mahajan, dated 13th July this year,
and 1 will read out three points re-
levant to the consideration of this
question, and from this the manner
in which the employer would com-
pel workers will become clear. I
will elucidate only the relevant por-
tlons. Mr. Deputy Speaker. You
would recall that about 800 workers
were retrencked from the shipyard.
Mr. Justice Mahajan says:

“T'he management is entitled to
retrench 800 workers out of the
total strength of roughly 3679
workers and the Union agrees to
this retrenchment on the under-
standing that there will be no fur-
ter retrenchment during the
next two years, force majeure
excepted”.

Then. Sir, clause 2(iil) runs as fol-
lows:

“Any of those who wvoluntarily
wish to take the advantage of
retrenchment benefits and wish
to get discharged will form the
third category, subject to the
proviso™—
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and I want my hon. friend, the
Labour Minister, to mark tire words:

1

"that the volunteers in each
category of workmen will not
exceed the numbers sougbt to be
retrenched in each class by the
management”.

If you wil'l permit me, Sir, the im-
plication of this is that even those
who are willing to go out are com-
pelled to remain in employment
under the award of July 13. Third-
1y, Sir, clause 2(iv) runs as follows:

“The rest to make up 800 will
constitute the fourth category
and will be selected on the rule
last-come-first-to-go in each cate-
Rory, according to the records of
the shipyard”,

This is the position, viz.,, when the
workers after a protracted struggle
involving a strike agree to retrench-
ment and argee to retain employment
compulsorily, as I have tried to show,
in categories prescribed by the
management, they must now agree
to work which is offered to them,
whether it is according to their trades
or not. And here is tire letter which
says that the people involved in this
proposition of the management In-
clude—I am quoting from the letter
of the Managing Director of the
shipyard dated the 3rd November—
thoese engaged in “riveting. erection,
welding, carpentry and engineering
departments”. The sum total of the
proposition is this, Mr. Deputy Speak-
er, that even ,before this honourable
House has passed this law, the em-
ployer is twisting the Ordinance in
order to compel technicians to do
manual work. I feel very strongly
on this point, and I am sure most of
mYy hon. friends interested in the
trade union movement will not dis-
agree with me on this point, that
this particular assurance provided for
in this Bill under 251, paregraph 2.
is already sought to be rendered nu-
gatory even before this House has
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passed this Bill, I want an assuran-
ce from the Labour Minister thmt in
so far as there are agreements or
awards covering the categories of
workers in each establishment and
employment according to trades, they
are not disturbed in terma of 25E,
where the employer is ‘given the
widest possible power to offer any
type of work, and under which when
a man does not accept then he is
not entitled to compensation.

This is all my case and I request
the hon. the Labour Minister to apply
his mind to this question. Already,
the trouble has started, even before
the Bill has become law, and I want
to make sure that this particular pro-
vision under no circumstances will
be transgressed.

3 rM

Mr. Depaty-Spedker: 1 have just to
remind hon. Members that one day
was allotted to the whole of this Bill,
for all stages. We have already
spent 5 hours and 44 minutes; that
is' more than a day ang a half.

Dr. Canka Sundarsm: Sir. only
yesterday...

Mr. Oeputy-Spedker: No, no.

Bhri V. V. Girl: From the very be.
ginning.

Mr. Deputy.Speaker: Yes, from the
very beginning. That was the un-
derstanding come to by the Members
who sat on the Advisory Committee.
In the Advisory Committee they
come and sit and agree to something.

Dr. Lanka Sundaram: Accepting
that Private Members' Bills will be
taken up at :l. we will be short of halt
an hour.

Shri Sinbasan Singh: One day does
not mean 4 o'clock.

Mr. Deputy-Speaker: One hour
and 52 minutes were spent yeaterday.
We will assume we have got 2 hours
and 8 minutes.
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Shri 8. 8. More: May I remind you,
Sir. that when the Pusiness Advisory
Committee’s recommendation was
placed before the House, the Speaker
himseif admitted that everything
will be considered on merits. If a
particular measure is of major im-
portance then the time will necessa-
rily be extended to-do full justice to
that. Otherwise if we go by the rule
of thumb, we will require a second
watch.

Mr. Deputy-Speaker: There are
second watches on their hands. 1
only wanted to remind them just to
bear it in mind when they make-
speeches,

Bhri 8. 8. More: That we always
do. We were elected on that basis.

Shri K. P. Tripathl: Mr. Deputy
Speaker, the first amendment which
I have moved is that in 25A(b), line
2. the ‘or' should be replaced by
‘and’.

“to industrial establishments
which #re of a seasonal character
and in which work is performed
only fintermitsently.”

I want to make it ‘and’ so that
both these criteria may be tried be-
fore it is declared a seasonal one. If
it is mot done, then, in either of
these cases an industry might be re-
garded as seasonal, which will be in-
correct. There are industries in
which some functions are performed
as seasonal functions whereas the
industry as a whole is a perennial
industry. In that case there is no
point in regarding the industry as
seasonal for purposes of work. I am
trying to put in both these criteria so
that if an industry or an establish-
ment or a factory is found to be
seasonal entirely then only it will
be regarded as seasonal; otherwise
not. I think it will be accepted.

Then my amendment No. 38 is. I
think, an amendment to the Govern-
ment amendment. The Government
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amendment is an attempt to interpret
an ‘industrial establishment’. In the
Explanation the Government wants
to interpret it in a restricted man-
ner. :

“In sections 25A to 25E inclu-
sive, ‘industrial establishment’
means a factory as deflned in
clause (m) of section 2 of the
Factories Act, 1048 (LXIII of
1948) and includes a mine as de-
fined in clause (j) of section 2 of
the Mines Act, 1852 (XXXV of
1952)."

‘The result of this would be that
only factories and mines would be re-
garded as coming within the purview
of this Act. But, what I am trying
to do by my amendment is to include
the plantations. I am trylng to in-
<lude the plantations as deflned in the
Plantations Act of 1851. I am sorry
4hat the hon. Minister is trying to
-restrict the deflnition of industrial es-
tablishments. It would have been
very good if the hon. Minister had
not tried to restrict the. deflnition.
Reading the agreement which was
arrived at between the parties, on
which this Bill is based, I do not find
that it should be so restricted.

Now, the Agreement reads as fol-
fows:

‘It shall not be applied to fac-
tories doing intermittent type of
work and to seasonal factories.

This is the only thing proposed in
the entire body of this document
which was drawn up as an agree-
-ment, namely, that it shall apply to
all industrial establishments except-
ing two categories, namely, factories
which are of an intermittent type
and seasonal factories. Seasonal
factory 1s one thing and seasonal in-
dustry i1s another. There may be an
industry which, as a whole, as I was
telllng you a little while ago, may be
» pereonial industry and the factory
may be only one part of the tunctions
of that Industry and that part may be
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seasonal. But, looked as a whole, it
is a perennial industry. In that case,
it was not obviously excluded by the
terms of the agreement. Therefore I

"do not find any authority which the

hon. Labour Minister has got not to
include a large number of industrial
establishments from the provisions of
this Bill which is based on this agree-
ment. E

It may be sald that the plantations
which I have tried to include were
not represented in this discussion.
Referring to the discussion which took
place, I find that representatives of
all the Governments of the States in
which these plantations are. were
present therein. For instance., one
Mr. Chettiar was representing the
Government of Assam and he actual-
ly took part and talked of the plan-
tations. When the gquestion of holi-
days was discussed he stated that only
3 paid holidays were given by the
Tea industry in Assam and fixation
of minimum 10 holidays would in-
volve a huge expenditure on their part.
Therefore he could not agree to the
legislation without consulting the re-.
presentatives of the industry. It is
clearly said that so far as planta-
tions are concerned. in the matter of
holidays, he could not agree.

But, when we come to this question
of compensation for lay-off he does
not make any statement. That shows
that in the matter of lay-off and re-
trenchment he has agreed that it
should apply to plantations. Then
where is the authority obtained by
the hon. Minister in order to exclude
the plantations? I do not find any.
Reading the words of the agreement
and understanding them in the or-
dinary sense in which English is un-
derstood, there 18 nothing to show
that these plantations were meant to
be excluded by the employers when
they rnade this agreement in that
Conterence. Therefore. now to come
and say that we are to exclude these
plantations 1s very unfortunate and
I think the hon. Minister will consi-
der this aspect of the discussion be-
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fore he persists in excluding the plan-
tations from the benefit of this Bill.

Now, coming to the merits of the
question, whether plantations should
be included, 1 refer to the Rege Com-
mittee Report. This report was pub-
lished in 1946, seven years back. On
page 113, it is clearly said that there
is generally no problem of unemploy-
ment in the plantations, That shows
that it is & perennial industry and not
a seasonal one. ‘Under-employment
is, however, a serious problem,
though not at present.’ So, industry
in which there is no unemployment
only under~employment, it is very
.«clearly established that this Is an in-
dustry which practises lay-off. The
reason is that at certain seasons they
require a larger number of workers
than in others. Therefore they main-
tain a certain strength all through
the year and supplement it in the
season by some casual workers. In
this Bill, there is provision that it
shall not appl® to casual workers. It
shall apply only to permanent
workers. The permanent workers in
«<very plantation are permanently em-
pioyed and not seasonally employed
and there is no reason whatsoever why
it should not apply to plantations.

Again, coming to page 14 of the
‘Report, it is said:

‘In view of the ratheer high pro-
fits and low wages, it is but falr
that employers should give a
small allowance for the days the
work i@ held up due to Inclemen-
cies of the weather'

This report in this sentence sug-
:gests that when labour Is laid-off, an
allowance should be Rgiven to them.
This suggestlon was made in 18468 by
a Committee appointe® by the Gov-
ernment. This suggestion was made
in 1948 by a report of a commitiee
appointed by the Government. There-
fore, Government cannot now argue
and say that they did not Xnow this.
Government knew that the Rege Com»
mittee report had suggested as far
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back as 1946 that such and such
compensation for lay-off should be
given and then we came to this con-
ference in which it was accepted that
it should apply to plantations. Then,
what can be the reason on this not
being applied to plantations?

Coming to the economic conditicn
of this industry, in the same report
at page 8, 1 draw your attention to
the chapter called ‘Dividend and
Value of Shares’, from which you
will ind that this has systematically
given dividends—~15 per cent. 18 per
cent, 25 per cent, 28 per cent. etc.

Coming to a later date, at page 330
of the Investors Year Book, I fiad
that there were 23 companies having
a share capital of Rs. 1,67,00,000, and
they capitalised in three years
Rs. 1,36,00,000. This does not re-
present the profits; this was the pro-
fit which was utilised for the pur-
pose of liquifying the shares by giv-
ing bonus shares to the employees.
This is an industry which in three
years gave in bonus shares a sum
almost equal to the total invested
capital. Do you think that this in-
dustry is incapsble of payment?
Everyone knows that it is capable of
payment. I quoted even last year
that as much as 15 per cent. to 300
per cent. dividends were being dec-
lared and so the paying capacity of
this industry is completely establish-
ed. With regard to the way in which
this industry distributes Its dividends
and profits—1 want to invite your
special attention to this—this indus-
try has got different types of reser-
ves. It has got a reserve for 'paid
back leave home' and the managers
arée given a paid leave to go home,
This is an industry which pays pen-
sion to its managers gnd there is a
reserve for this purpose. There |s
also a dividend equalisation reserve;
they keep money in this reserve so that
dividends may continue to be declar-
ed even during lean years. Tell me
how many industriés are there here
in India—textile, cotton. iron, etc.—
which keep such special reserves.
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Can they afford to keep such special
reserves? You will admit that there
are not rmany industries. Look at
the allowances which this industry
glves--~dearness allowance of Rs. 200
to 350; car allowance of Rs. 250;
house allowance of Rs. 185, servant
allowance of Rs. 120; bonus Rs. 1750;

—I am talking of one company only"

~—then there are travelling allowance,
provident fund, pension, allowance for
enjoyment of leave, language allow-
ance, language bonus.

Dr. N. B. Ehare (Gwalior): What
about marriage allowance?

Shri K. P. Trisathi: Yes, I forgot
to tell you about it. If a child is
born. an education allowance ls given.
I do not say that It is bad, I only
say that all these are given and
therefore this is an industry, the pay-
ing capacity of which is completely
established. If you look up the share
market report from 1933 to 1951, you
will ind that the share market re-
gister of this industry was at the
highest as compared to any other in-
dustry in India., Is there any rea-
son, therefore. why this industry
should be excluded? This is a pere-
nnial industry and it employs labour
for 12 months in the year and it has
a very high percentage of profits and
it has so many special reserves. Its
capacity to pay is there and finally,
it was agreed by the employers in
that conference that it shall be in-
cluded. Therefore, what rlght has
the Minister now to say ‘No. this in-
dustry shall not be included.”? 1
don't ind any reason and therefore I
have moved this amendment.

Amendment No. 40 says that in
page 3, line 29, omlt “and forty", so
that It reads 200 days instead of 240
days. On thie question I wish only
to recall my arguments glven yes-
terday on 'continuous service'. We
feel that this has been provided in
order to enable payment belng made.
As far as lay-off Is concerned, this
payment it llke a subsistence allow-
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ance and therefore, the smaller the
number of days the better. Calcula-
ting the number of days available for
employment, I Aind that 200 will be
more correct and 240 will be too
much. If it is 240, it will exclude
nearly all or a very large percentade
of workers. Therefore. 1 think it
should be 200 days.

Regarding amendment No. 41.

I want to introduce the period of
suspension and the period of wrongful
discharge or dismissal. When this
happens in an industry, the cases
often go to a tribunul and they are
kept pending for a long time and
when the employees are restored (v
their employment, they are to be paid
back. Sometimes they are not paid
back. In such cases this shouid be
applied.

Then, I take amendment No. 45
moved by the hon. Minister, The
proviso under this Government's
amendment reads as follows:

“Provided further that it shall
be lawful for the employer in any
case falling within clause (b}
of the first proviso to retrench
the workman In accordance with
the provisions contained in sec-
tion 25F, any compensation paid
to the workman for having been
laid-off during the preceding
twelve months being set off
against the compensation payable
for retrenchment."

Now. here is the principle of set
off. The principle is one of compen-
sation for lay off belng set oft again-
st the comp&nsation being payable on
retrenchment. This is a principle to
which I object, because I feel that
the reasons why we keep these two
compensations are different. The
lay off compensation is given for the
purpose of sustaining him  within
the period in which he is laid off.
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And the compensation for retrench-
ment is glven to make him prepared
tisl he gets another employment.
Therefore it should be deemed that
the amount of compensation which
‘was glven for the period of lay off
was consumed when he was laid off.
It cannot be utilized for the purpose

of preparing him till he gets an-
other employment. Now, here, the
.employers have cleverly convinced

the hon. Minister to set off the one
against the other. I think it would
be most unfortunate if it is so ap-
plied. It should never be accepted in
principle. This was not in the agree-
ment at all. It is subseqQuently some-
body’s brain-wave which is put in
here. Therefore, I strongly object to
the principle of one compensation
being set off against another. But,
as a measure of compromise. I have
said that for the first 45 days he
shrould continue to get compensation
for lay-off. But if after 45 days he
is still laid-off in the same year, in
that case, it may be possible tc apply
that against the” compensation for
retrenchment. But for the first 45
«days compensation for lay-off should
never be applied agalnst compensa-
tion for retrenchment. The reason
is this: that if a man is laid-off for
45 days. then he may determine in
his mind that “this is no good; I
will go to some other industries” In
that case. he may make some efforts
to get employment elsewhere. So.
if he does so, you should do it only
for the first 45 days—when they are
over. You shall never apply the flrst
45 days compensation which is for
lay-off, against the compensation
which is for retrenchment. There-
fore I have put in this amendment
as a measure of compromise, but as
a principle I strongly object to this
principle being introduced in this
legislatlon.

Mr. Deputy-Bpeaker: Is there a pro-
+isfon for compensation if the lay.off
1s for a period longer than 45 days?

Shr} K. . Tripaihi: In the new
amendment there is a provision.
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Mr. Deputy-Speaker: For a further
period of 45 days?

Shri K. P. Tripathi: Yes--one week
at a time.

&hrl V. V. Girl: There s an amend-
ment.

Shri K. P. Tripathl: Then I go to
amendment No. 48. In this clause,
clause 25K (i), on line 32, there is a
phrase: 'in the opinion of the employ-
er'. I want to omit that phrase. The
clause reads like this:

“{i) if he refuses to accept any
alternative employment in tise
same establishment from which
he has been laid-off. if, In the
opinion of the employer, such
alternative employment does not
call for any special skill...” etc.

It this phrase, ‘n the opinion ot
the employer’ is omitted, stitl, the
result would be the same. The thing
should be done on merits. It should
not be done and it should not depend
upon the opinion of the employer.
It should be on merits. If the em-
ployer arbitrarily does it. in that
case, it may be a case for the tribu-
nal and for such negotiatlons. If the
phrase remains, then it will not be a
matter for the tribunal. No third
party will have any voice In saying
that it was not so. 'Therefore, '‘in
the opinion of the employer’ gives
the employer the right to do as he
llkes. I say that he ahould not do
that as he likes. If it is done on
merits and is reasonable. then he may
do it, in which case too. the worker
may or may not accept. If the dis-
pute on tive alternative employment ia
continuing, the order mi&y be rnescin-
ded latar on. Therefore. thls Is a
verbal change which will improve
the draft and put the Bill in a posi-
tlon which it wase intended to as-
sume. I do not think it was ever

intended that the employer should be

put in a position of dictator, even by
the Minister.
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Then 1 go to amendment
it says:

No. 49.

“and provided further that the
alternative employment does not
derogate from the status of the
worker."”

On this question some argument
was advanced already by Dr. Lanka
Sundaram. Obviously it has been
trled to be mended somewhat by an
amendment proposed to clause 25G
by the hon. Minister where he says
that the ‘class' will be replaced by
‘category’. I do not know whether
replacing ‘'class’ by ‘category’ is
enough. I still think that mere in-
troduction of category in this eectlon
would not provide the protection
which a worker needs. A techmical
worker is put on a mere manual job.
Por that manual job, no sklll is re-
quired. Therefore, I have put in:

“Provided further that the al-
ternative employment does not

derogate from the status of the
worker.”

If that is accepted, the employer
will not be in a position to give a
worker an alternative employment
which will derogate from the status
of the worker. He will give only
such type of work to which the
worker has been accustomed. It
may be in another branch of the
same shop or factory or establish-
ment.

Then I go to amendment No. 50. It
is to omit sub-clauses (ii) to (iv).
Sub-clause (ii) says:

“if re does not present himself
for work at the establishment at
the appointed time during nom
mal working hours at least once
a day”

1 find that it was not agreed to In
the Standing Committee. I do not
find any logical reason why it should
be so. I think it was put in by the
employers out of mere spite I do
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not see why the employer should ob-
ject to it—when man is able to work
for a pittance. When a man Is laid-
off, he should be enabled to earn. He
should not be forced to appear every-
day in the factory. Why should he
be forced to appear every day in the
factory if he is completely laid-off
for flve or seven days? “At least
once a day” will help nobody. It is
needlessly there. I %hink if thls is
omitted, it 'would improve the posi-
tion of workmen who are laid-off.
In lieu of pay. you are payilng him
only 50 per cent. of the compensation.
He is in fact entitled to the full
quota. 'The industrial capacity is.
not there’, you say. Yet, the indus-
try not being In a position to pay
full compensation, is paying half
compensation. Therefore, it is against
the interest of the employer him-
self, because if the worker in the
meantime earns a little more,
thenn he will be more con-
tented: and since he comes back
to work, he will be more efficient and
the employer wili get out of Irinx
more efficient work than he could
otherwise get. Then, why is this
plea put in? To whom does the
benefit go? Does it benefit the Gov-
ernment? Does it benefit the worker?
Without any benefit, why should there
be a provislon like this. This is
needless for all productive purposes
from all points of view. Therefore [
say that this provision should not be
there.

Mr. Deputy-Spesker: If he earns
fully elsewhere. why should he be
here also?

Pandit Thakur Das Bhargava (Gur-
gaon): He cannot earn elsewhere.

Mr. Deputy-Speaker: 1! Mr. Tri-
pathl's suggestion 1Is accepted, the
worker may get whole-time work in

some other factory and get hie full
salary.

Shyl K. P. Tripathi: Then he will
not come back.
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Mr. Deputy-Spesker: But e will
get his compensation here, also.

Shri K. P. Tripathl: This prevents
him from going elsewhere.

Mr. Deputy-Speaker: Because he is
given half, some portion as compen-
sation.

Shri K, P. Tripathl: Just see how
thre agreement has been transmuted
and mutilated. Point ten says: No
compensation shall be payable for
the days during which the worker
has worked elsewhere. This was
the point. Here it is said he may
not go elsewhere at all. What I8
the logic behind this? If a man
earns elsewhere he shall not be paid
twice. That is all right. But
here it is said that he shall not
earn at all. Is there any logic in it?
Suppose a worker earns more than
half the wage or the full wage. If
he earns half the wage he may be
supplemented to the extent of the
other half. I he earns the full wage
he may not be paid. That should
have been the logical consequence.
But here it has been put in another
way. It has gone worse than the
agreement arrived af. When this
was the agreement arrived at, what
was the reason for this change? 1
cannot say, nobody can say.

Then I come to (il) which says
“if he works elsewhere, for the days
on which he so works”. It is there.
His wages may be one rupee. and it
may be that by his work elsewhere
he earned only six annas. Would it
be proper to deny him compensation.
If he earned one rupee then there is
logic, you need not pay. The draft
should have been like that. But it
is not like that. Suppose a man goes
by the way and he says: come on,
lift my luggege; and he glves him
four annas. The man ls entitled to
twelve annag' compensation. But he
does not get anything. He loaes his
compensation. Is this Justice? The
Bill has been drafted in a perfunctory
manner, agalnst labour, by the Labour
Department. That Is surprising.

Then I come to (iv) which says: It
such laying-off is due to a strike or
slowlng-down of production on the
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part of workmen in another part of
the establishment. This is a vicarious
liability which, on principle, we can-
not agree to. If the worker himself
has done it, then there may be logic
in it. But if the worker himself
is not responsible he should not be-
penalised. But I find of course that in
the agreement it is there—number

+ fourteen.

Shri Gadgil (Poona Central): A
sort of collective responsibility.

Shri K. P. Trpathl: I wish the
whole world were so collectively res-
ponsible! It is only labour that is
asked to be collectively responsible
and others go scot-free. It should:
be something like a sympathetic slow-
down, showing that there is some com-
plicity.

Mr. Deputy-Speaker: It is supposed:
to be vis major.

Shri K, P. Tripathi:
say.

Then I come to my amendment
No. 53. In the proviso I have pro-
posed to add the words ‘without
option of renewal”. The proviso.
reads: "Provided that no such notice
shall be necessary if the retrenchment
is under an agreement which speci-
fles a date for the termination of
service”. Now, this gives a handle
to the employer. There are many
services which are on a contract
basis, for three years or five years..
In every such service there is a pro-
viso to the contract saylng that the-
worker will be entitled to renew it at
his option. If there is such a provi-
sion for renewal, then obviously by
merely exercising his option his ger-
vice continues; it does not break. In
that case, if you want to retrench
him, you shall have to apply your
mind wvoluntarily to it and you will
have to pay him compensation. But
it there is no such clause, at the end’
of the period of contract the service
terminates. On the other hand, If
there {s a clause of optinn be should
be allowed to exercise the option. If
he does not exercise the option. the
contract ends. If he exercises the op-
tion, the contract is renewed automati-
cally. In that case he should be-

Yes, as you
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«entitled to
tion benefit.

Then I come to my amendment
No. 80, In 25G I have proposed that
‘the last two lines, namely, "“unless for
reasons to be recorded the employer
retrenches any other workman” be
-omitted. The principle for retrench-
ment is: last come first go. Now,
here you are giving the employer a
right to vary that principle. Are you
right in giving that handle to the em-
‘Ployer in that way? You say “for
reasons to be recorded”.  There is
no difficulty in recording the reasons.
I may write anything. It may be a
right reason or a wrong reason. It
may be a manipulated reasonor afan-
tastic reason; I may just record it and
-go scot-free. Therefore, it should not
be “for reasons to be recorded”. If it
were sald “for reasons” I would not
have objected. In that case a third
party may say whether it is reasona-

retrenchment compensa-

ble or not. But “reasons to be re-
corded” means that the employer is
the only arbiter. That 1s a wrong

thing. Therefore I
-should be omitted.

Mr. Deputy-Speaker: That is, with-
-out reasons he can dismiss?

Shri K. P, Tripathl: Last come. first
1go. That is the principle. But later
on that principle 1s violated. If he
just records the reason he can vary
‘this principle. He should not vary
the principle. That is what 1 say.

Then I come to my amendment No.
‘82. This is o verbal change. I want
‘that the words "“as may be prescribed
in rules framed by Government" may
‘be  added here. Obviously, rules
would be necessary for this.

Then I come to my amendment No.
115, It is an amendment to the Gov-
sroment amendment. The Govern-
imept amendment reads like this:

say that this

“For the removal of doubts, it
is hereby declared that nothing
contained in this Chapter shall
be deemed to affect the provi-
slons of any law for the time
‘being in force in any State in a0
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far as that law provides for the
settlerment of industrial disputes,
but the rights and liabilities of
employers and workmen in so far
as they relate to lay-of and re-
teenchment shall be determined
in accordance with the provisions
of this Chapter.”

I propose that to this be added, at
the end, “unless compensation other-
wise obtginable is higher".

Why do I do this? Sometimes it
is found—just as we found to our
great cost this time—that even em-
ployers go on a sympathetic lay-off,
There were some employers who as
an industr$ decided that there should
be a lay-off. In order to put pres-
sure on labour to agree to their terms,
as an industry they laid off. When
we asked the managers, the indivi-
dual managers said: we do not know
why this lay-off is there, but we have
been asked by the company to lay off
labour for a few days so that we may
teach labour a lesson. Obviously

+ this is not a proper lay-off.

Mr. Deputy-Speaker: Hon. Mem-
bers may sleep but need not snore.

Shrt 8. 8. More: It ls beyond his
control, Sir.

Shri E. P. Tripathi: Sir, I was just
submitting what would happen when
they go on 3 sympathetic lay-off. All

the units of the industry say
“tomorrow you are laid off”. And
later on it is found that the lay-of

was mala fide. Take the tea industry
There was lay-off. And the industry
has agreed to pay 50 per cent. com-
pensation. The hon. Minister says
the industry is incapable of dolng so.
But they have come and paid 50 per
cent. compensation in terms of your
law. Now, you say, it cannot be
applled to them. Tbey are laid off
and later on we have discovered that
it was a sympathetic lay off which
was not necessary. We are having
a concillation Board on this issue
whether they are to get full compen-
sation or hal! compensation. If we
can prove that it was a sympathetic
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lay off and was not necessary, if we
can prove thatfrom theirrecords, then
we are entitled to get full compensa-
tion. Any Industrial court will give
us full compensation. Even my hon.
friend Shri V. V. Girl. {f he were
there would give......

Shri 8, 8. More: Why even?

Shri K. P. Tripathi: Because , ] have
been inviting him to come to Assam
and he has been evading it.

Shri V. V. Girl: Not full compen-
sation, but one and a half times.

Shri 8. S. More: If you were not a
Minister. 4

Shri K. P. Tripathl: Therefore I
ask, for such a type of lay off, what
do you provide? If you say “shall”,
the worker is lelpless. The em-
ployer, with all the impunity at his
command, will be able to lay off and
say., look here, you are laid off. you
have no right to get more than what
we give. If he has a right for a higher
compensation, it will not prejudice
him and he will have the right to go
to the court. If he has a right to the
minimum compensation, the minimum
ought not to be less than 50 per cent
for this reason. I entreat the hon. Shrl
V. V. Girl to consider this question
also.

Shrl 8, 8. More: Sir, I do not pro-
pose to cover the ground which has
already been covered so efficiently by
my hon. friend, the previous speaker,
But. regarding this clause <(b) of
section 25A, 1 have got sonte difficulty
of interpretation. It says that this
particular clause shall not be oppllc-
able to industrial establishments
which are of a seasonal character or
in which work is performed only
intermittently. As far as I know, the
word seasonal has not been defined
anywhere. What do we mean by the
word seasonal? What {s the perfod or
duration of the season for which if
the factory works, it is considered to
be s=easonal? That this word seasonal
does offer certain difficulties in de-
finition has been admitted by the
Royal Commission on Labour ,in

548 P.S.D.
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India, in 1831, 1 am referring to page
75.

Mr. Deputy-Speaker: Is there no
definition In the Factories Act?

Shri B, 8. More: I am referring to
page 75 where it is stated: “We have
mude efforts to collect statistics ..

Shrl Gadgil: That 1z his Bible. He
knows it by heart.

Shri 8. 8. More: Shrl Gadgil stated
¢that the hon, Minister knows it as
his Bible. But, I am talking about
the institutions which will be called
upon to interpret this section. If
Shri V, V. Glri or Shri Gadgil were
the sole arbitrators, I have no doubts.

Bhri Gadgil: Make me one.

Shri 8. 8, More: The Comimission
said:

“We have made efforts to
coliect statistics, but, owing part-
ly to ambiguity in the definition
of seasonal factories, it 1s impos-
sible to give precise figures.”

But, in spite of this ambiguity, they
proceeded further to classify their
statistics and classified some as pre-
dominantly seasonal, in which come
cotton ginning, coiton pressing, tea
factories, jute pressing and others.
Then, comes (b) category, partially
seasonal. In this category come rice
mills, oil milis, gur and sugar
factories, tobacco factories and others.
My submission is that classifying a
factory as possessing the sgeasonal
character without a specific cotegori-
cal definition Is really a dangerous
thing. Because, any factory will say
that it is a seasonal factory because
a seasonal character giveg them a
sort of a charter to escape scot-free
from the responsibilities or liabilities
which this particular meagure iz im-
posing on the employers. Not only
that. The next provision is: in which
work is performed only intermittent-
ly. It lg quite possible, under the
advice of an astute lawyer. a factorv
may say, to come In this particular
category, that it la working Iinter-
mittently, with occasional breaks. If
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they are working with occasional
breaks which are their own device,
what will follow?  They will tit in
with this deéscription that they are
factories which work intermittently,
not continuously, and therefore, ihey
ought to be exciuded. My submission
is that this js a matter which demands
gome further consldemtion by the
legal draftsmen at the
disposal of the Government. Other-
wise, whatever authority is entrusted
with the interpretation of this clause,
they are not there to flil up the gaps
in the legislative enactment. They
will say, well, according to the plain
wording of this particular clause, we
say that this factory is working inter-
mittently, whether the intermittent
working was mala fide or was actuat-
ed by the motive to avold the provi-
sions of this Act. Therefore, 1 have
suggested an amendment. No. 79. to
add: the words “and which are certi-
filed to be entitled to the benefit of
this sectlon by the prescrihed
authority, after such enguiry as may
be deemed necessary”. There must
be some authority. As I have said,
seasonal character cannot be precise-
ly defined. Intermittent working wiil
be a matter of dispute. As far us
this enactment is concerned. there is
no authority which is entrusted with
the task of deciding these matters
Therefore, I say that if seasonal
factories under certain  circum-
stances......

Mr. Deputy-Speaker: Is it not pro-
vided for here? See section 25A (2).
The question shall be decided by the
appropriate Government. The clause
reads as follows:

"(2) If a question arises whe-
ther an industrial establishment
is of a seasonal character or whe-
ther work is performed therein
only intermittently, the decision
of the appropriate Government
thereon shall be final.”

Shri S. S. More: I know that. The
decisions of the appropriate Govern-
ment, on many occasions. are not
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judicial decisions. They are execu-
tive decisions. In executive decisions,
they are not under any legal cbliga-
tion to give a hearing to the other
partles concerned. On many occa-
sions, they decide ex parte. The ap-
propriate Governments as they are
constituted today are likely to be
more sensitive to the influence of ihe
employers than to the needs of the
workers. 1 want to make i1 a matter
of adjudieation, Take. for instance,
the sugar factories. They are earning
heaps of money as profit. Within
four months or flve months of thelr
opers#tion, they amass such an
amount of profit that it giveg them
plenty for the whole of the year. The
shareholders are paid dividends for
the whole year., The manager and
other high ranking officials get their
pay at a particular scale for the whole
of the year. Only in the case of the
employees, particularly those belong-
Ing to the lowedt ranks, for the period
during which the factory is idle, they
are not getting any remuneration
because it is an establishment of a
seasonal character. I say, on the
justice of the case, it ought to ke
derided by some authority which
should be more or less g judicial
authority. They will give a full and
frank hearing to the other parties,
the helpless parties. I mean iabour.
That is my suggestion. I do not want
to leave the whole thing hanginz on
the peg of executive judgment, 1
want it to be decided by a judicial
authority.

Fd

Then, 1 come to section 25G. where
the procedure for retrenchment has
been prescribed. If says: “.........in
the absence of any agreement bet-
ween the employer and the work-
man..."”. The result is, if there is
an agreement between the two parti-
es, this clause will not come into
operation and the last man may re-
main as the first man and the #rst
man may come to be discharged. I
have given an amendment. Instead
of the words 'in the absence of’ T zay
it should read. ‘notwithstanding any
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agreement between the employer and
the workman', because it may be an
iniquitous agreement, and unjust and
unfair to the weaker party, and
therefore such an agreement ought
not to be considered.

Then I come to the portion *“unless
for reasons to be recorded the em-
_ployer retrenches any other work-
.man”. As an eminent lawyer practls-
ing hi the civil courts for a very long
time you know the legal practice that
when a pafticular authority is en-
trusted with the responsibility of
giving reasons without any qualifica-
tion, though the reason may be good,
bad or indifferent, the very fact that
reason has been Riven is enough and
then no higher authority will disturb
that sort of decision. We here lay on
the shoulders of the employer the
responsibility of citing good and satls-
factory reasons so that the higher
authorities may come to the conclu-
sion whether this particular power
given under this Clause was properly
and justly exercised or not. I may
refer you to the cases under the Pre-
-ventive Detention .Act and the
Defence of India Act. The District
‘Magistrate gives some reasor., that
the sun rises in the East and there-
fore I detained “X". I need not
-dilate on that sort of reason, but the
fact that the reason has been given
will be enough to prevent the inter-
vention by the higher authorities.

Mr. Deputy-Speaker: Is that the
decision of the Court?

Shri 8. S. More: I believe so,
though I cannot quote immediately.
‘but on this principle the High Courts
vefuse that if the authority hag glven
@ny reason Rood, bad or indifferent...

Mr. Deputy.Speaker: However
fiimsy, however unreasonable?

Shri 8. 8. More: However unreason-
able, in certain cases, though not in
the case of Courts. T make a distine-
tion because the Court js subject to
the principles of the Evidence Ac«t. of
1he Civil Procedure and the Crimlnnl
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Procedure, but when some ad hoe
authorities or officers entrusted with
the responsibility give any reason, the
higher authority, under thelr supes-
visory jurisdiction, will refuse t¢ in-
terfere with that sort of decislon. I
believe there are a lot of cuases on
this point. So, my submissiun is
that it should not be merely stating
that. The reason must be sufficiently
qualified as “satisfactorily” so that
the supervisory authority or judicial
Tribunal can g¢ into the satistactory
character or the propriety of the
reasons.

These are my submissions, and the
time at our disposal ls very short.
With these remarks, 1 commend my
amendments for the acceptance of the
House.

Shrd T. B. Vittal Rao: Mr. Deputy-
Speaker, the Government amendment
that han been moved has brought
under the purview of this Amending
Hill only the factories defined wunder
the Factories Act and mines, omitting
plantatlons, 1f there is one thirg
which has been agitating and waich
has been responsible for bringing
pressure on Government to bring ina
legislation of this kind, it has been
the crisis in tbe Tea industry and the
consequent hardship that the Tea
labour had to undergo. I really can-
not understand why such a soft-heart-
ed attitude is adopted towards these
planters.

Shrl K. K. Basu (Diamond Har-
bour): Quite obvious.

Shri T. B. Vittal Rao: For example,
the Plantation Act which was enacted
in the year 1051 has not yet been
fmplemented though two years have
passed. Now, the little relief that the
plantation workers could have ot by
virtue of this Amending Bill is being
removed by the amendment brought
forward. I have nothing to add because
the profits and all those things
have been shown very clearly by my
hon. friend Mr. Tripathl. I am firmly of
the opinion that this attitude §s due to
our weak-kneed policy towards the
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British capitalists, and this should be
ended soon.

Next, I come 1o the coal mines. 1
have moved an amendment that con-
tinuous service of 240 days should be
reduced to 190 in the case of under-
ground workers who are working in
the mines. I am not asking anything
new. This has been recognised under
the Indian Mines Act, 1852 that for
computing annual leave with wages,
only 190 days of work they have to
put in. In this Amending Bill it has
been provided that workers have to
put in to be eligible for compensation
240 days as provided for annual leave
under Factories Act and similarly
whatever the mine workers have tc
put in to be eligible for onnual leave
should be inserted.

Further, the conditions under which
mine workers are working, for ex-
smple the accidents. arduous nature
of the work., premature exhaustion
etc, force us to give even a lesser
number of days.

Is thiz going to affect the profits?
Certainly not. 1 know that today in
the trade union where I am working
a mine worker gets comparatively less
than a worker in the sugar industry
or the textile industry or the paper
industry or any other industry. The
average wage Including all conces-
sions amounts to about Rs. % per
month for a coal miner, but for a
worker in the textile or the paper in-
dustry it is Rs. 75. So. they are the
lowest paid, but look at the salaries
the Directors get. The Operative
Director gets Rs. 3,000 as salary, Rs.
300 as house rent allowance, Rs. 00
as car allowance. Rs. 150 as domestic
servant! allowance and so on and fo
forth, The industry ls capable of
paying it the number of days [s re-
duced. The industry is not going to
lose much. There are coal mines
which, with a capital of only Rs. 63
lakhs, have made a profit of Rs. 30
lakhs. And if there is any casa for
avolition of the managing agency
system, it is in the coal industry. For
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example, the cost of coal ig controlled,
the distribution is controlled
the production is also controlled.

L]

« The Deputy Minister of Labour
(Sbri Abid AH): Which is that Com-
pany? Please name it.

Shri T. B. Vittal Rao: Singarceni
Collieries. The distribution, produc--
tion and the cost of coal are
controlled., So there is no necessity
for this managing agency system.
What to say of the commission which
{s paid to the Managing Agents even
on the royalties paid to the Zamin-
dars and the Government, where this
exists! For exampid, in the Com-
pany I have quoted, 88§ per cent of
the shares are held by Government.
but there are five Directors. non-
official Directors. representing what
interests we do not know, and when-
ever there is a Directors’ meeting
they get Rs. 100/- each. This is how
they are spending the money.

Moreover, in the coal industry, coal
miners get only two holidays with
pay during the whole year unlike the
factory workers who get more numn-
ber of days. Then, their annual leave
with wages during the whole year Is
only seven days as against 14 or |13
days under the Faotorles Act. So. 1
very strongly urge that these number
of days should be reduced and will
bring it on a par with the Mines Act.

Regarding Badli workers there is
only provision for that particular
Year, but there are workers who are
working in the textile Industry, who
have put in a service of two to'four
years and still they are called bedlé
workers. So, my amendment is that
it a Badli worker has put in 360 days
of service in the course of 24 calendar
months. he should also be taken into
consideration for payment of compen-
sation for lay-off and retrenchment.

In the textile industry, they will be
able to pay. If all the textile mills
are closed ond retrenchment compen-
sation has to be paid to the workers
how much would it come to? Only
Rs. 9 Crores. And this is an industry
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which has been minting profii. Only
the other day when discussing the
Unemployment Resolution we heard a
Member from 'thal side say that the
textile industry In 1947.48 after de-
«ontrol made Rs. 100 Crores as profit.
This year they have got g reduction
in the export duty also. Further
under the Sea Customs (Amend-
ment) Bill, they are getting a draw-
back also. So, it is not as if they are
not in a position to pay. If there are
any concerns or mills or mines, which
cannol pay, it is for them to come to
Government and seek such relief as
is necessary. The loss etc. should
not be thrown on 1o the shoulders of
the workers, but they should be borne
by the Government. If a factory can-
not pay and cannot work
‘under these conditions, it is
up to them to approach the Govern-
ment, -and ask for the necessary rclief,
and Government may give them tax
relief or some other relief, by way of
Joans. For instance, there is the In-
dustrial Finance Cornoration, which
iy giving loans te so many factories,
of the order of Rs. 40 or 50 lakhs. Se.
such factories as are not in a position
to pay should approach Government
and seek such a relief ag they feel
necessary.

4 P.M.

Mr. Deputy-Speaker: Has the hon.
Member much more to say?

Shri T. B, Vittal Rao: Yes.

Mr, Deputy-Speaker: It is now 4
P.m. The hon. Member may resume
his speech on the day when this Bill
is taken up again,

PRIVATE MEMBERS' BILLS

PROCEDURE FOR INTRODUCTION

Mr. Deputy-Speaker: I would like
10 inform hon, Memberg that a change
has been effected in the Rules of Pro-
cedure, with a view to accommodate
hon., Members who have been making
repeated representations that even
after notices for introduction had
been given several times, their Bills
had not been introduced. Rule 25 of
the Rules of Procedure and Conduct
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of Business has been amended, so as
to give priority for introduction of &ll
these Bills. Thus even though thare
are some Bills which have already
keen introduced, and are reaching the
consideraXion stage, still, priority will
be given to the introduction of these
Bills, excepting those Bills, whose
object is to amend the Constitulion.

Shri 8. 8, More (Sholapur): May 1
make a further suggestion, Sir? From
the list which has been circulated to
us, we find that so many Bills have
already been introduced by private
Members. Will it not be more useful
it Government come out wilh their
reactions to the different measures?
If that is done, we shall be able to fix
the priority, as far as that aspect is
concerned. Otherwise, we shail
simply come here, and discuss the
Bill, with no tangible results, und this
would mean wastage of public funds,
it not of our enerRy. My submission
is that it should also be .aid down-—
at least it can be made a convention—
that whenever any private Mener's
Bill has been introduced, Government
may, if they are accepting 11, say so,
and give some parcel of credit to that
hon. Member.

Mr, Deputy-Speaker: Perhaps the
hon. Member is not aware—It has
already been published in the Gazette
alsc—tbat under fthe new Rules, a
Private Members' Bills Committee
wlll be appointed, who will go into all
the Bills which have been introduced.
After the introduction stade. they will
take up these Bills and divide them
into two groups, category ‘A', and
category ‘B’ Then in consultation
with the hon. Member concerned. and
Government, they will give priority
to such of those Bills, as are in their
opinion, important. and allow those
Bills to be brought up before the
House. The reaction of Government
also will be known at that s‘age. The
Committee will be appointed very
s00n,

For the present, I understand that
Government have already con:sideted
about ten Bills, and they wlill give
their reaction in due course.
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ESSENTIAL SUPPLIES (TEMPOR-
ARY POWERS) AMENDMENT BILL

Pandit Thakur Das Bhargava
(Gurgaon): I beg to move for leave to
introduce a Bill further to amend the
Essential Supplies (Tempora1y
Powers) Act, 1946,

Mr. Deputy-Speaker: The question
is:

“That {eave be granted to in-
troduce a Bill further to amend
the Essential Supplies (Tem-
porary Powers) Act, 1046."

The motion was adopted.

Pandit Thakur Das Bhaygava: 1
introduce the Bill.

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL
AMENDMENT OF SECTIONS 2 AND ¢

Pandit Thakur Das Bhargava
{Gurgaon): I beg to move for leave
to introduce a Bill further .o an.eud

the Child Marriage Restraint Act,
1929.

Mr. Deputy-Speaker: The question
Is:

“That leave be granted to In-
troduce a Biil further to amend
the Child Marriage Restraint Act,

1929."

The motion was adopted.

Pandit Thakur Das Bhargava: 1
introduce the Bill.

PROHIBITION 'OF MANUFACTURE
AND IMPORT OF HYDROGENATED
VEGETABLE OILS BILL.

Pandit Thakur Das Bhargava
{(Gurgaon): 1 beg to move for leave
to Introduce a Blil to provide for the
pretnibltion of manufacture and im-
port of hydrogenated vegetable oils.

Mr. Deputy-Speaker: 'The question
is:

“That leave be granted to in-
troduce a Bill to provide for the
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prohibition of manufacture and
import of hydrogenated vegetable
oils.”
L)

'

The motion was adopted.

Pandit Thakur Das Bhargava: 1
introduce the Bill,

PROHIBITION OF MANUFACTURE
AND SALE OF VANASPATI BILL

Shri Jhulap Sinha (Saran North):
I beg to move for leave to introduce
a Bill to provide for the prohibition
of manufacture and sale ¢f vanasoati
in India.

Mr. Deputy-Speaker: The questloix
is:

“That leave be granted o in-
troduce a Bill to provide for the
prohibition of manufacture and
sale of vanaspati in India.”

The motion was adopted.

Shrl Jhulan Sinba: I introduce the
Bill,

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL

AMENDMEINT OF SECTIONS 2 AND 8

Sbrl 8. V. Ramaswamy (Salemn): I
beg to move for leave to introduce =&
Bill further to amend the Child
Marriage Restraint Act, 1829.

Mr. Deputy.Speaker: The gquestion
is:

“That leave be granted to in-
troduce a Bill further to amend
the Child Marriage Restraint Act,
1929."

The motion was adopted.

Shri 8. V. Ramsswamy: I introduce
the 8Jll.
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(Improvement and
Protection) Bill

SPECIAL MARRIAGE
MENT) BILL

Shri S. V. Ramaswamy (Salem): I
beg to move for leave to introduce a
Bill further to amend the Special
Marriage Act, 1872.

Mr. Deputy-Speaker: The question
is:
“That leave be granted to in-

troduce a Bill further to amend
the Speclai Marriage Act, 1872

(AN TFND-

The motion was adopted.

Shrl S. V. Ramaswamy: I introduce
the Bill

INDIAN PENAL CODE (AMEIND-
MENT) BILL

Shri S. V. Ramaswamy (Salem): 1
heg to move Tor leave to introduce 3
Bill further to amend the Indian
Penal Code. 1880,

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Biil further to wmend
the Indian Penal Code, 1860."

The motion was adopted.

Shrl 8. V. Ramaswamy: I intvoduce
the Bill

UNIVERSITY (EXTENSION OF
JURISDICTION TO OTHER -
STATE OR STATES) BILL

Mr. Depnty-Speaker: This Bill Is in
the namo of Shri Sivamurthi Swami.
The hon. Member is absent.

HANDLOOM INDUSTRY (IMPRO-
VEMENT AND PROTECTION) BILL

Shri 8. V. Ramaswamy (Salem): [
beg to move for leave to introduce a
Bill to provide for the improvement
and protection of the haadloom in-
dustry,

(Amendment) Bill

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Biil to provide for the im-
provement and protection of the
handloom industry”.

The motion was adopted.

Shri 8. V. Ramaswamy: I introduce
the Bill.

INDIAN RAILWAYS (AMEND-

MENT) BILL

Mr. Depuly-Speaker: This Blll is in
the name of Shri Nambilar. The hon.
Member is absent.

Shrl Vittal Rao (Khammam): May
I introduce it on his behalf?

Mr. Depuly-Speaker: No.

PAYMENT OF WAGES
MENT) BILL

Dr. N. 8. Xhare (Gwallor): 1 beg
to move for leave to introduce a Bill
further to amend the Payment of
Wages Act, 19386..

(AMEND-

Mr. Deputy-Speaker: The question
is:

“That leave be granted to In-
troduce a Bill further to <amend
the Payment of Wages Act, 1936."

The motion was adopted.

Dr. N. B, Khare: I introduce t{he
Bill.

Mr. Depuly-Speaker: ‘There ure
some Bills in the names of Shri
Dasgaratha Deb, Shri Biren Dutt, Shri
V. P. Nayar, Shrl Nambiar, and Shri-
matl Kamlendu Mati Shah, respec-
tively. The hon. Members concerned
are absent.

As regards the Wamen's and
Children’s Institutions. Licensing Bill,
in the name of Shrimati Ammu
Swaminadhan, it has been withdrawn,
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Institutions Licensing Bill

[Mr. Deputy-Speaker]

As for the Women’'s and Children's
Institutions Licensing Bill, in the
name of Shri B. Das, the hon. Member
is absent

I might also mention another thing
in this connection. Hitherto, the
praciice hag been to take the signa-
tures of a number of hon. Meirbers,
in order to get into the ballot {for
purposes of introduction. Hereafter,
there is no such trouble. All Bills
which are to be introduced, and
notices for the introduction of which
have been given, will automatically
have precedence over everything cice
So, hereafter we need not load the
Order Paper with their names and
signatures. They will automatically
come within the ballot.

The Bills on the same subject, in
ihe nameg of Shrimatl Subhadra
Joshi, Shrimati Tarkeshwari Sinha,
Shrimati Renu Chakravartty, and
Shrimat! A. Kale have been with-
drawn.

WOMEN’S AND CHILDREN'S IN-
STITUTIONS LICENSING BILL

Shrimati TUma Nebru (Sitapur
Distt. cum Kheri Distt.—West): I beg
io move for leave to introduce a Bill
to regulate and license institutions
caring for women and children.

Mr, Deputy-Speaker: The question
is
*That leave be granted o In-
troduce a Bill to regulate and

license institutlons caring fer
women and children.”

The motion was adopted.

Shrimati Uma Nebhra: 1 latroduce
the Bill.

Mr. Deputy-Speaker: Then there
are three Bills in the names of Shri-
mati Jayashrl, Shrimati Maydeo, i-nd
Shrimati Kamlendu Mati  Shah,
respectively. The hon. Members con-
cerned are absent

Traffic and Brothels Bill

The Suppression of Immoral Traffic
and Brothels Bill, in the name of
Shrimati Ammu Swaminadhan has
been withdrawn.

Now we come to the Bill on the
same subject in the name of Shri B.
Das. The hon. Member -is absent

There are four Bills under the title
'The Suppression of Immoral Traffie
and Brothels Bill', in the names of
Shrimati Subhadra .Toshi., Shrimati
1'arkeshwari Sinha, Shrimatl Renu
Chakravartty, and Shrimati A. Kale,
These have been withdrawn.

SUPPRESSION OF IMMORAL
TRAFFIC AND BROTHELS BILL.

Shrimati Uma Nehru (Siwalwur
Distt. eum Kheri Distt.—West): I beg
to move for leave to introduce a Bill
to provide for and consolidate the
law relating to suppression of im-
mora} traffic in women and brothels.

Mr. Deputy-Speéaker: The question
is!

“That leave be granted to In-
troduce a Bill tg provide for :rd
consolidate the law relating to
suppression of immoral traffic in
women and brothels.”

The motion was adopted.

Shrimatl Uma Nehru: I Introduce
the Bill

Mr. Deputy-Speaker: Then there
are three bills, the Suppression of
Immoral Traffic and Brothels Bill, the
Suppression of Immoral Traffic and
Brothels Bill and the Tralning und
Employment Bill In the .ames of,
Shrimati Jayashri, Shrimatl Maydeo
and Shrl D. C. Sharma respectivelv.
The hon. Members are absent.
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TITLES AND GIFTS FROM
FOREIGN STATES (PENALTY FOR
ACCEPTANCE) BILL

Shri C. R Narasimhan (Krishna-
glri): I beg to move for leave to in-
troduce a Bill to provide for penalties
for acceptance of titles and gifts from
foreign States.

Mr. Deputy-Speaker: The Question
is:

“That leave be granted t0 in-
troduce a Bill to provide for
penalties for acceptance of titles
and gifts from foreign States.

The motion was adopted.

Shri C. R. Narasimhan: 1 iotr.duce
the Bill.

{LODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

Shrl Pataskar (Jalgaon): I beg to
move for leave to Iintroduce a Bill
further to amend the Code of Civil
Procedure 1908,

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in:
troduce a Bill further to amead
the Code of Civil Procedure,
1808."

The motion was adopted.

Shri Pataskar: 1 introduce the BIll.

Mr. Deputy-Speaker: Yhen we
come to the Unemployment Relief
Bili in the name of Shri A, K.
Gopalan, The hon. Member is absent.

UNEMPLOYMENT RELIEF  BILL

Shri "H. N. Mpukerjee (Calcutta
North-East): 1 beg to move for leave
to introduce a Bill to provide relief to
unemployed workers.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to provide relief to
unemployed workers.”

The motion was adopted,.
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Shri H. N. Mukerjee: 1 introduce
the Bill,

Mr. Deputy-Speaker: ‘Then there
are two Bills in the name of Shri
Raghunath Singh. 'The hon. Member
is absent.

INDIAN ARMS (AMENDMENT)
BILL

Shri U. C. Patpaik (Ghumsur): 1
Eeg to move for leave to introduce a
Bill further to amend the Indian
Arms Act, 1878.

Mr. Deputy-Speaker: The queslion
is:
“Thut leave be granted to in-

troduce a Bill further to amend
the Indian Armg Act, 1878."

The motion was adopted.

8le]l U. C. Patnaik: 1 introduce the
Bill.

Mr. Deputy-Speaker: Then there
are two Bills in the names of Shri
A, K. Gopalan and Shri V. P. Nayar.
Both the hon. Members are absent.

DOWRY RESTRAINT BILL--contd.

Mr. Deputy-Speaker: The House
will now proceed with further consi-
aeration of the following mosion
moved by Shrimati Uma Nehru on
the 28th August 1953:

“That the Bill to restrain the
custom of taking or giving of
Dowry in marriages, be taken
into consideration®

Shri R K Chaudhuri wag in

possession of the Mouse. He may
continue. _
Shri R, K. Chaudbarf (GCauhati):

Sir. when 1 spoke last. I had thrown
out a very Important suggestion
which would do away altogether with
the necessity of thig legislation...

Mr. Deputy-Speaker: - Necessity for
what?
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8hri R. E. Chaudhuri: Necessity of
having thig piece of legislation.

Mr. Deputy-Speaker: I thought the
hon. Member was saying ‘necessily
for marriage’.

The Minister of Law and Minority
Affairs (Shri Biswas): That will do
eway with many things.

Shri R. K. Chaudhurl: Sir, my sug-
gestion was relating to the underlying
principle and intentions of this Bill,
not doing away with marriage alto-
gether. Since I made the suggestion,
[ had the opportunity of watching the
reaction of the country thereto.

Shri Gidwani (Thana); What is
that suggestion? We have forgotten
it,

Shri R. K. Chaudhurl: The sugges-
tion was that there should be court-
ship and marriage. Marriage should
be after courtship in every insturce.
That will dispense with the necessity
of giving dowry. (Interruptions).

Since then, Sir, I have had the
opportunity, as I said, of watching
the reaction of the country to that
important suggestlon. I have receiv-
ed on the one hand several letters of
protest in which they say ‘You being
a follower of Gandhiji, should you
have the temerity to make such a
suggestion of social reform and the
breaking up of the structure of the
society?

Dr. Ram Subhag Slngh (Shahnbad
South): Were the letters from men or
women?

Shrli R. K. Chaudhurl: On the other
hand, 1 had the opportunity of later
on receiving the approbation of no
less a person than our friend here,
Shrimati Renu Chakravartty. As
soon as I went out of the House, she
saild—'It was wrong-on your part to
oppose this Bill, but as regards tlie
alternative suggestion that ycu have
put forward, I shall whole heartedly
support it'. Am [ not correct?

Shrl K. K. Basu: (Diamond Har-
bour): She doea not remember,
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Shri R. K. Chaudhuri: So I would
submit that this is a shortcut hy
which we can attain the object of my
hon. friend, the Mover of thig Biil.
Ahd if she accepts this suggestion, [
reed not weary the House any fur-
ther.

Shri Jhunjhuawala (Bhagalpur
Central): Have you moved any
amendment?

Shri R. K. Chaudhuri: [ ask the
hon. the Mover of this Bill to with-
draw the present Bill and give an
opportunity to my hon. friend, Shri-
mati Renu Chakravartty, to come¢
forward with her Bill, and we shall
all solidly support it.

Shrimati Renu Chakravarity
(Basirhat): Why don't you draw b
a Bil?

Shri R. K. Chaudhurl: Madam, 1
am too late.

{Panpit THAKUR Das BHARGAVA in
the Chair]

Now, the other aliernative before
the House is that gradually the num-
ber of marriages—legal and Sastric
marriages—would be reduced and my
hon. friends, most of the hon, women
Members of the House, have alreacy
anticipated that position snd they
have, as the House will find from the
list of Bills which were introduced
today, caught time by the forelock
and they are wanting to have homes
for women—unattached women and
children. They are wanting to have
legislative measures to suppress im-
moral traffic in women and brothels,
because the inevitable result of this
sort of legislation would be tnat the
number of brothels will increase...

Shrimatl Renu Chakravartty: No,
no.

Shrl R. K. Chsodburl:... and im-
moral traffic will 2o on and %here will
be greater necessity on the part of
the State to have homes for taking
care of such women and children.
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In this coun'try, we have st¢n &
change. We are asking for the re-
moval of unemployment. And un-
employment, as the House knows, is
largely rampant amongst the midd:e
class people. Who is responsibie for
this unemployment amongst our
youih today? It is. I am constramned
to say, due to the employment of
women in a larRe number. Those
employments which were formerly
held by the young men are now being
held by women who have elbowed cut
the young men and have increased

t unemployment among young
men. There is a growing
unemployment AmMOonNg Young men.

People are invited for an interview,
The interviewing officer holds the
Interview, There is a young man; he
zomes in a half-torn dirty dhctie
because he has been out of employ-
ment for a long time, he has not been
able to see a washerman or a barber
or anything of that kind...

Mr. Chalrman: May I request the
hon. Member to sPeak on the Bill

Shrl R. E. Chaudhuri: I am speak-
ing »n this Bill. My whole poiut Is
this. 1f this Bill is intended to have
any eflect, it ig intended to restrict
marriages. When you tihlnk of
marriage, Sir, you have also to think
of this. Unless you agree to my
suggestion of having marriage after
courtship, the number of marriages
will be restricted.

I am talking of the miscunicfs of
this Bill. This Bill will largely in-
rrcase unempioyment because the
women who would have been. in the
ordinary course of things married,
would remain unmarried aad they
would elbow out yount men who are
seeking employment. Look at the
interviews that are being held for
appointments,. A young man Eor€s
dressed like that, unkempt 2nd un-
washed becBuse he has not the means

to do it and a young lady Poes thore

far the same appointment in a beauti-
ful sarl and hand-bag and all sorts of
things. Who is that immortal or
morta! man. that officer—I want to
see his face—who will prefer that
young man 8nd discard the ¥nung

woman? That young woman may be
married. Even then she goes out
elbowing out the young man. This
is the eifect of social legislation like
this. When the young man gets the
appointmen! he spends his salary for
the benefit of his brothers, mother
and others and the househsid, but
when the woman gets the same em-
ployment., three-fourths of her salary
goes for her fineries,

Skrimati Renu Chakravarity: That
is all nonsense.

Shri R. K. Chaudhurl: Is it non-
sense? Yes, I agree with the hon.
Member—that is nonsense. (Inter-
ruption), If the young married lady
is to seek employment in rivalry to the
man, surely the country goes in a
nonsensical way, I entirely agree
with my frlend Shrimati Renu
Chakravartty.

Now, let us see the utility of this
Bill. 1 appeal to the House to be a
little serious and consider the Billon
its merits. Let us see, what is the
object of the Mover of this Bill. It
is 'that this unconscionable system of
dowry should be put an exd 190
Amongst whom is this evil rannpant?
This evil of giving dowry is rampant
amongst the higher classes of people
It is because they want to purchase
their bride-grooms. Therefore other
persons who are not rich cannot get
their daughters married. That is the
idea I suppose. The whole object of
my friend is to put an end tn this
custom of dowry. ‘This custoin of
dowry has not come into vogue now.
It 1s not a custom at all, At th: time
of marriage, the dress, watch or
something, whichever the father of
the girl likes to give to the boy is
given. For that there i a speclal
mantra. Of course, it Is a long time
1 married but still I remember that
there is a mantra. [ ask, does the
hon. Member want to put an end to
that which is a part of the marriage
rite. I would try to remind De. Ehare
of that—when the time comeg at the
end of the marriage the Guru asks
him what dowry he iz goiug to give.
Tt is a part of the marriage ceremony.
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Dr. N. B, Ehare (Gwalior): It is
called vara dakshina.

Shri R. K, Chaudhuri: He remem-
bers it all right, Sir. I hope this
strong memory is not due to the re-
pctition of the event,

Dr, N. B, Khare:
thrice.

1 have married

Shri R, K, Chaudhurl: I suppose
that it is on account of the repetition
of the event that he has got this
memory.

Does the hon. Mover want %o do
away with that custom of giving
.dowry--vara dakshina? Is that the
object of this Bill? If ¢hat 1s not the
object of the Bill, if this Bill does not
want to interfere with the religious
part of the marriage ceremony, which
is now almost forgotten in this ceun-
try, then I come to the question of
:the modern practice which ig prevail-
ing in some States—in Bengal pro-
bably in a militant form—and in
some other provinces. That is {found
only in the richer classes of the
Pcople.
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That is only confined to the rither
<lasses of the people. Even if you
bring in legislation you cannot restrict
that, Take for instance the case of
many rich people and high officials
who send the boy to England. They
educate him and when he comes back,
he gets married to their daughters.
How are you going to stop this?

Shrimati Uma Nehru (Sitapur
Distt. cum Kheri Distt.—West):
Sometimes he does not.

Shri R. K, Chaudharl: You have
some sort of explicit or tacit under-
standing that you are bearing the
expenses of the boy's education in

England or America and when he
comes back he marries your daughter.
Are you going to put a stop to this
by ‘this legislation? That ig the
greater cause of mischief. 1 nave
seen men of comparatively small
means fixing bright boys for their
daughters, then educating these boys
in the pathshala, educating them in
the middle school, educating them in
the high school and when they be-
come graduates, in comes ga higher
man, an official or a rich man wha
send them to England and get their
daughters married to the boys.

Dr. M. M. Dag (Burdwan—Reserv-
ed--Sch. Castes); What is the numper
of such cases, of persons seading
their prospective bridegrooms to
England?

Shri R. K. Chaudhurl; Not rievely
to England or America but educate
them in India also. Are you goingto
put an end to this? Is it not going
to be more adverse to the interests of
the girls than this dowry? Ther2fore,
I submit, Sir, that it would be of no
use.

My hon, friend provides that some-
body should first make a deposit and
then the complaint will be heard. In
the meantime, the marriage will take
place. There is nothing in this Bill.
You cannot prevent the marriage.
The marriage will take place and the
rich man who could afford to pay the
dowry to his son-in-law. can anrd tn
pay a few rupees as fine. The only
effect of thig Bill will be that mairi-
age will be very difficult in the
middle and the lower classes. The
inevitable result of thlg restriction of
marriage would lead to thethings which
T have foreshadowed and which we
will have to combat in future, a large
number of unattached young women
and a large numher of wunclaimed
children and a larger and larger num-
ber of brothels in the country. This
fs a mischief which I fear and for
this mischief my hon. friends the
lady Members of this House have
erlready taken 9teps to suggest =
remedy. But I say why create the
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mischief and then give the remedy.
Let the marriage take place after
court_ship; it is not compulsory. Let
them have special marriages. Let
them have divorce and all sorts of
things. But, let those poor Hindus
who still believe in Hinduism, who
still believe in rhe ceremonies which
the Hindu religion prescribes, rightly
according to me and wrongly according
to you, let them continue with their
old traditions and customs ond form
of marriage. This sort of leglslnotiim
will give pain to them, to those who
want to live, let others live and want
to be allowed to let live. We want to
follow our form of marriage which
has been prescribed by our great
Rishis. We follow Mahatma Gandhi
today in whatever he has preached.
We follow his teachings. Nobady
dares to say anything against his
teachings. Similarly, there were
rishis of ancient days who had sacri-
ficed their lives and spent their whole
lives in meditatiann and prayer: they
have laid down a particular course of
action and we should not fo against
that.

Mr. Chairman: May I interrupnt the
hon, Member again; he has gone away
from the substance of the BIlll, The
rishis, Hindu religion and all these
matters he is now referring to have
nothing to do with the Bill.

Shri R. K. Chaudhurl: I am speak-
Ing of dowry at the time of marriage
—uvaradakshna—, that has been pres-
cribed. although I do not want it.

Mr. Chairman: What has dowry to
do with the Hindu religion? The Bill
refers to dowry.

Skri R. K. Chaudhuri: When I talk
something seriously, the House does
not appreciate it.

Mr. Chalrman: Am I to take that
the hon. Member has flnished his
speech?

Shri R. K. Chaudhuri: I wish only
to impress upon the House fhe
absolute futility of this Bill end the
unworkable character of it. It will
not prevent the evil which the hon,
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Code of Criminal 978
Procedure (Amendment)
Bill

mover i8 sincerely trying to prevent,
but it will rather open the flood-gate
of other kinds of social evil, which it
should be the aim of every Member
of the House to stop.
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Mr. Chairman: Ves

SRI KASHI VISWANATH MANDIR
BILL

Shri Raghanath Singh (Banaras
Distt.-—Central): I beg to move for
leave to introduce a Bill to provide for
the better administration and govern-
ance and for the preservation of the
Sri Kashi Viswanath Mandir kilown
as the Golden Temple of Banaras.

Mr. Chalrman: The Question is:

“That leave be sranted to in-
troduce a Bill to provide for the-
better administration and govern-
ance and for the preservation of
the Sri Kashi Viswanath Mandir
known as the Golden Temple of
Banaras.”

The motion was adopted.

Shri Raghunath Singh: I intrnduce
the BIll

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

Shrl Raghunath Singh (Banaras
Distt.-—Central): I beg to move for
leave to introduce a BIll further to
amend the Code of Criminal Proce-
dure, 1598.

Mr, Chairman: The . question is:

“That leave be granted 40 in-
troduce a Bill further to amend
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the Code of Criminal Procedure,
1898.

The motion was adopted.

8Shri Raghumath Slngh: I introduce
the Bill.

'SUPPRESSION OF IMMORAL TRAF-
FIC AND BROTHELS BILL

Shri B. Das: (Jajpur-Keonjhar): I
‘beg to move for leave to introduce a
Bill to provide for and consolidate the
law relating to suppression of im-
moral traffic in women and brothels.

Mr. Chairman: A similar Bill has
‘already been introduced and I do not
think it is necessary to introduce the
-same Bill over agaln.

Shri B. Das: That was moved by a
lady Member and this is only to give
my support as a male Member.

Mr. Chairman: The Bill is identi-
cally the same as the one already In-
troduced and' there is no need for in-
‘troducing twg identical Bills in the
same session.

DOWRY RESTRAINT BILL--—contd.

Shri Rajhublr Sahal (Etah Distt.—
North East cum Budaun Distt.—
East): Sir, 1 wish to assure you that
1 take this Bill very very seriously.
1 fee! very grateful to my revered
sisler Shrimaii Uma Nehru for hav-
ing introduced this Bill in the Tlcuse
and drawing the attention .f the
House to the great evil of dowry
which is prevalling in our country, 1
think this evil was not so very
rampant 25 or 30 yearsg back in this
«country although we had seen in the
pspers some instances where girls
rommitted suicide in the proviace of
‘Bengal because their parents could
not afford to give heavy dowries ir
their marriage to the bridegrooms.
But since then, thiy evil has grown
and it has become widespread in the
country. Formerly it was only the
Kayasth community either in UP. or

Bihar or Bengal that was considered
i0o be the worst sufferars—this
prhctice was very much prevalent
afmong that community and despite
resolutions at their conference, the
evil was not stopped, Since then, Sir,
we find that the evil is now snreaaing
to other communities as well—
Agarwals, Khatris, Thakurs and
Brahmins and other communities be-
longing to the Hindu religlon have all
fallen a prey to this custom of dowry.
'The point for consideration now
amongst all thoughtful persons is how
to stop it or how to combat it.

Pandit D, N, Tiwary (Saran South):
On a point of order, Sir. There isno
quorum in the House.

Shrl Biswas: That is the interest
we tuke in Private Members' Bills.

Mr. Chairman: Now, there s
quorum,_ The hon. Member nwy
proceed.

Shri Raghublr Sahat: 1 was just
talking about the difficulty of mar-
riages because of this evil custom of
giving dowry.

Mr. Cta'rman: Order, order. Let
me inform the House that I have got
a long list of Membergs who wish to
speak on this Bill though it has
already been discussed ut great
length. 1 will, therefore, reguest all
Members kindly to take as short a
time as possible.

Skri Raghublr Sabai: So, Sir, the
difficulty about marriages is increas-
ing because of the heavy demand of
dowries. There are a good many
girls of marriageable ske who arenst
getting suitable bridegrooms. Along
with this evil, there is a craze for
pomp and show and that Is a relevant
matter which should be certainly
consldered along with the question of
dowry  8ir, marriages are becoming
very, very expensive, and we find
that there Is a craze for display. Al
that is demanded on the ovart of
bridegrooms or their varents is shown
to their friends and admirers and all
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those persong who are invited to the
parties. Now, this thing is very con-
tagious. People [n respectable soclety
and people who are highly placed are
the worst offenders because, as has
been said by certain friends here,
some of the parents who give higher
education to their sons and who
fortunately come out in the competi-
tions, elther in tbe I.AS. or in the
LP.S. or in the P.C.S. Examinations,
demand exorbitant priceg for the
marriages of their sons. It is these
people who, when those heavy dowries
are being given by the bride's parents,
display them and make a pomp and
.show thereof. Now, Sir, on the one
hand, we are talking that ‘here I[s
unemployment in our country. People
g0 without food, people go without
<lothes, and there is poverty In the
<country. If forelgners were to come
40 our country and see how  these
marriages are being performed here,
both of the rich and of the poor, and
see the great pomp and show, they
would come to the conclusion that
there is no unemployment In this
country; there is no poverty in this
<country; there is no hunger n this
country. So, these two things go {»
gether. We have not only to consider
the evil of dowry but a!'so the evil
of pomp and show that hes become
+ery, very rampant in the marrlages
of today.

Mr. Chalrman: May 1 just request
4the hon. Member to confilne hiz speech
1o thig legislation? We sre net con-
cerned with pomp and show at the
time of marrlages. We are only
concerned with the Bill. I am seeing
that many speeches are made with-
out any attempt belng made to «eal
with the real question ralsed by this
Bill. The evil is admitted, but the
only question is whether we want this
legislationn or not.

Sbrl Biswas: He will have a bill
for the return of marriage expenases,
just as we have a return f(r election
€xpenses.

Shrl Raghuhir Sahai: How can this
evil be checked? 1 quite agree with
some of my friends who have said
ihat this 1s more a social problem,

than a problem of leglislation, I qQuite
agree with them; we have to rouse
the social conscience of the peobple so
that the practice of dowry raay be
stopped of its own accord. But buw
to do that? We should take recourse
to both the remedies, While rousir.g
the social ronsclence. thére should be
proper legislation to contral these
things. I wish that some aoit of
legislation should be passed. Slr, in
order to cut short my remarks, I
would say that this Bill, while I agrec
with the spirit of the Bill, Is, In my
humble opinlon, a very sketchy BIll.
It Is a very brlef Bill, and In regard
to dowry we have {o consider so
many relevant points and all those
points have not come into thls Bill.
I would, in the flrst place, suggest
that to conslder the evil of dowry in
all its aspects, we should either accept
the proposal of my hon. filend Alr.
Das, about the formation of a Selec*
Commltree and refer this matter to
that Committee or. if that proposition
may not be acceptable to ihe hon.
Law Minister, then, I would submit
that the Government may, refer this
metter to a small committee. All the
points that have been made In this
House may be referred to that com-
mittee and the whole thing may be
discussed there threadbare and a BIll
regarding this evil may be sponsored
by the Government itself.

In regard to this BIlll, I say one
thing more: that my hon. friend the
Mover hag put down the punishment
for the Infringement of this provision
of dowry as only three manths'
simple imprisonment. I tay that if
you want tha! this evil should be
stopped, then you shou!d deal with
it with a strong hand. Three months’
simple Imprisonment wlll not do. We
must have a deterrent punishment
for this very serious offence. So, 1
beg to say that there are many polnts
to be considered in connection with
this Bill, and all those polnts may he
referred to that committee which
may ultimately be formed by the
Government. Sir, I support this Bl

Shrimati A. Kale (Nagpur): Sir, 1
had no intention of speaking on this
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Bill because 1 never imagined that
there will be a single individual In
in this House who would be opposed to
this Bill. But I am sorry to find that
a senior Member of this House has op-
posed it and spoken about thig ques-
tion very lightheartedly. As a mat-
ter of fact, this evil is rampant in our
country for a very long time. When
I was in my college—] even now re-
member the incident—a Bengali girl
by name Snehalata committed sulcide
in order to relieve her parents of thelr
anxiety of getting her married. I now
remember that the students of those
days had taken a vow—those who
were with me in the college—"“We will
never take dowry in marriages.” But
as happens every time, the enthusiasm
waned away and all this, however, is
taking a very bad turn. I agree that
mere legislation is not going to help to
solve this problem. As a matter of
fact no legislation can be effectively
enforced unless it is backed up by
public opinion. But if we pass this
legislation, I think our arms will be
more strengthened and we shall pass
into a society from where this evil ls
at least partially removed. My own
idea Is that it is an insult both to the
girl and the boy. Why should a boy
who wants to marry depend on what-
ever paltry sum he may extort from
the bride's father? As a matter of
fact. if a boy is not able to support
his wife and family, he has no busl-
ness to get into matrimony. So. at
least educated girls should refuse to
marry if anybody wants dowry at the
time of marriage or even afterwards.
As it is, our students—I won't make a
sweeping remark—but some of them
are deteriorating. @ They are fond of
leading a luxurious life at the expense
either of the parents or of their
fathers-in-law. If we do not remove
this evil we will be encouraging this
bad habit that is prevalent amongst
our young people.

Thirdly, I do not know whether it
Is correct, but I think it is also a viola-
tion of the Constitution. Why should
this dowty be taken from a girl. We
are, constitutionally, put on a par.

Therefore, even that way it is a crime
that we are committing against the
Constitution.

Fourthly, this definition of dowry, 1
gsuppose, s imperfect. Formerly,
what Dr. Khare said was true, and
money was given in the form of vara-
dgkshing. But it was not a compul-
sory sort of thing. Nowadays people
are making use of their education to
legalise the system of taking vara-
dakshina. A boy puts a proposal that
he wants to appear for the 1.A.S. or
that he wants to go to Europe and
therefore his expenses should be paid.
Another says "I want a motor car'.
He may be in service getting three or
four hundred rupees a month. There-
fore, in order to keep up his dignity
he wants a car, and so on and so
forth. I therefore think that the
definition of dowry should be so¢
widened that anything given by way
of money or in kind should be inter-
preted as dowry, and those people
who are gullty of giving it and also of
taking it should be very severely
punished.

Mere imprisonment is not a remedy
to correct the evilL  After all they are
quite comfortable in prisons. Many of
us who have got the experience will
be quite happy to be in prison if our
daughter is comfortably married or
if our boy gets ten thousand rupees.
What 1 suggest is that not only the
offender should be imprisoned but the
money so taken should also be con-
fiscated and used for doing propaganda
against this evil of dowry.

Again, I am very sorry to find Mr.
Rohini Kumar Chaudhury making all
sorts of wild statements. One of suck
statements was that if we Introduce
this measure we would be encourag-
ing brothels. It is absolutely wrong.
The two things have no connection. T
do not know what his profession is: T
take it he fs a lowyer, and therefore
he tried to make a good job out of &
bad cause. About employment he
said so many things. It is a very
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technical subject. @ Whatever the reaz-
sons may be, there is no Jjustification
for h'm to opporse this Bill. More than
that T would not lik. to say. ‘There
are many more speakers who may fol-
Jow me. I do urge upon all Members
of this Parliament that they should
whole-heartedly. with the exception of
one, pass this Bill.

Mr. Chairman: Dr. Khare:
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Mr. Chairman: The advice need not
have been tendered at all

Dr. N. B. Ehare: Sir, this lack of
quorum has inspired me. and I am
gushing forth my inspiration.

After the Dhoties Bill, we have
Dowry, that is Sari’s frill. The com-
blnation to some may be an enchant-
ing thrill; to others it may be a boring
kill, or a grinding mill, with results as
good as nil. [ therefore sit still, or
loaf at will, in this weather chill, he-
low the Secretariat hill, my only pur-
pose to fulfil, of receiving Rs. 40 bill
Sir, don't take it ill. or even a bitter
pill, it's rhyme of little skill, to secure
your good-will, for times to come still.

Shri Pocker Saheh (Malappuram):
Mr. Chairman, I would like to speak
a few words on this Bill, particularly
having regard to the fact that this is
also an evil prevalent in my part of
the country, namely in the State of
Madras, and particularly Malsbar. J
am entirely in accord with the author
of this Bill so far as the object 1s con-
cerned.  This practice of demanding
exorbitant dowries has ruined many
families and thig is a source of unhap-
piness to many. In fact I entirely
agree with the author. or rather the
authoress, of the Bill that there are
thousands of girls who remairr unmar-
rled on this account, and it becomes a
source of great worty and concern to
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the parents when they have their girls
to be married—not because they are
not able to find suituble husbands but
because they demand  exorbitant
gmounts as dowry.

This is a practice about which I
Irave long been thinking as to how to
put an end to it. But I am very doubt-
ful as to whether this measure will
achieve that object. We know how the
Child Marriage Restraint Act has been
working and how, in gpite of the exis-
tence of that Act, many thousands of
marriages are going on every day in
violation of that Act. So far as this
measure is concerned I do say that
people will ind ways and means of
evading it effectively,

But that is no reason why we should
not make an attempt in this direction.
I am sure that it will have some kind
of effect on the people demanding ex-
orbitant dowries and making marri-
age a matter of business, an item of
commerce. If a min has sons he
thinks that they are a commodity out
of which he can make a good deal of
money. On the other hand, if a man
has daughters he thinks they are a
source of liability to him. This men~
tality has to be changed. And at
least t0 some extent I hope this Bill
will have some effect in changing the
mentality of the people. As repards
the way in which this Bill has been
drafted, I would say that it {s not
properly drafted, Though the object
of the Bill is to prevent dowries being
demanded from the parents of the
bride by the bridegrooms or their
parents, the deflnition seems to cover
the other way round too. I do not
know whether it is really intended to
cover cases the other way too and
whether there are cases of that sort
under contemplation by the author of
this Bill.

5 r.M.

So far as the provisions of this Bill
are concerned. by way of preventing
vexatious proceedings, it is stated that
anyone might file a complaint provid-
ed he deposits a sum of Ra. 50/- along
with the complaint. That means.
that any man in the street can file a
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complaint either before the marriage
or after the marriage. You know, Sir,
that even as regards the Child Mar-
riage Restraint Act, there have been
ever 30 many cases in which persons
have moved the provisions of that piece
of legislation in order to have their re-
venge against some parties on account
of private ili-will between the parties
and that it may become a source of
greatevileven In the matter of enforc-
ing that legislation. In that same way,
1t is very likely that persons having a
grudge against another person might
file a complaint to put the other party
to all the worries of the proceedings
After all, what is required is a sum o1
Rs. 50/- which 1s nothing. If this
deposit of Rs. 50/- is intended as a
safeguard against wvexatious proceed-
ings, I say, it 1s not a guarantee at
all. The deposit should at least be
Rs. 500/-.

Shrimati Snshama Sem (Bhagalpur

South): I have said that,

Shri Pocker Saheh: Not only that.
8o far as the complainant is concern-
ed, I would say that it should not be
by any man in the street. but it must
be by some person who is interested
in the matter.

Another matter that I would like to
mention in this connection is this. 1In
the definition of dowry, it is said:

“Dowry means anythlng paid in
cash or kind as a part of the con-
tract of any betrothal or marriage.
by the father. mother or guardian
of a bride to a bridegroom, or to
his father. mother or guardlan and
pice versa......

In fact. the bride or bridegroom has
been entirely excluded. It is not un-
common that to such transactions, the
bridegroom ig a party. He has been
entirely excluded from the mischief
of these provisiona.

An Hon. Membher: No.

Shri Pocker Saheh: I am sorry; the
wording ls, “to a bridegroom, or to his
father......... "

Clause (b) says: “i....but does not
include 'Stridhan’ s understood in
Hindu Law and 'Mahr’ or dower as
understood in Mohammedan Law.” So
far'as Mahr 1s concerned, it is &n
amount fixed as part of the contract
of marriage to be paid by the bride-
Zroom to the bride. If what is intend-
ed by this legislation is to prevent
payment of money by the bride to the
vridegroom. it does not come within
the mischief of the Bill at all. liow
ever, the definition also says, vice~
versa. iniererore, pernaps tne word
hiahr comes unwittingly there. But,
I would like to point out one thing.
Among the Maplahs of .Malabar, par-
ticularly those who are governed by
the Marumakattayam law in North
Malabar, there is a system of giving
Stridhan. No doubt, Stridhan as un-
derstood in the Hindu Law is exclud-
ed from the operation of this Bill. But,
this giving of 8tridhan which ig preva-
lent among the Maplahs is not the
one that ia governed by the Hindu
Law. In fact, what is given as Stri-
dhan is some allotment of property by
the tarwad of which the bride is a
member, out of which the bride has
got rights to claim maintenance. It
is in lieu of this maintenance that
some properties are allotted to the
bride on the occasion of the marriage.
That is a very legitimate thing. In-
stead of the girl claiming by way of
maintenance from the karmavan or
head of the family. some properties
are allotted to her in lieu of that
maintenance. That is not covered
by this explanation in the Bill. That
also has to be exempted. It is a very
legitimate thing to ask the tarwad to
allot some immovable property for the
maintenance of the bride at the time
of the marriage. I do not want to
take more of the time of the House. I
entircly agree with the object of the
Bill and the principles on which it 14
based.

Skri Riswas rose—

Papdit K. C. Sharma (Meerut Distt.
—8outh): Sir, I would......
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Mr. Chalrman: Before an hon. Mem-
ber is called upon )p speak, for him to
begin by saying Sir, etc.. does not en-
title him to speak. I «call upon
the hon. Minister,

Pandit E. C. Sharma: [ shall take
«nly a few minutes.

Mr. Chairman: Everybody wants
qQuly a few minutes and not more, I
am sorly.

Shri Biswas: Slr, I whﬁo say just
a few words so that the position may
be clarilied and the attitude of the
LGovernment alse may be known to
the House.

The object ©of the Bill is a very
laudable nne. But, there is one thing
¥ wish to make clear at the beginning.
The Guestion of dowry restraint is not
2 question of Hindu law at all. The
Mover of the Bill, when she introduc-
ed the Bill, said so much about Hindu
law and so on, and complained of
having been thwarted in her attempt
to reform the Hindu law, etc. But this
is not a question of Hindu law reform
at all, It is an evil which is not an
oftspring of Hindu law or Hindu re-
ligion or Hindu custom. It is due to
other factors. It is human rapacity,
you may say. The question is bow
to tackle this problem. The evil is
admitted. But, is legislation on the
lines which have been proposed an
effective remedy for this? That is a
qQuestion to which very few of the
speakers, though about 20 have taken
part in the debate so far, have address-
d themse'ves. I should like to have
suggestions from hon. Members and
from others as to how .this evil may
be stopped, and I undertake on behalf
of the Government to introduce legis-
lation in order to put a stop to tbis
practice.

Babu Ramnara¥an Singh (Hazar}-
bagh West): Then, why not pass
this?

Shri Biswas: I do not know about
all the States of India, but I know
that this evil is rampant and rampant
to an almost outrageous extent In the
province from which I come, and if

anything can be done to stop the pay-
ment or the acceptance of dowry, noth-
ing would make me happier, and if I
could do anything by legislation while
I am Law Minister to put an end to
this, I should be very thankful to any-
one who would help me in accomplish-
ing that object.

At one stage I thougbt I should ac-
cept the motion for circulation, be-
cause I have racked my brains and I
have not besa able to find out an effec-
tive remedy. If by circulation we
can obtain any suggestions from any
Quarter which would help us to
achieve the common object—we all
have that common object in view-=
that would be very good, but that
might take time. Aa we know, if
Bills are sent out for clrculation, it

takes time to obtain opinions
and then somehow things get
bogged and we do not make

any headway. But, if I could be sure
that by referring it to a Select Com-
mittee that object could be gained,
that would have been different. But
the Select Committee would be com-
mitted to the principle of this Bill, and
the principle of this Bill is this: legis-
lation is the remedy. In other words.
you may make a chsnge whether the
imprisonment should be one month or
three monthe, or the fine should be Res.
1,000 or Rs. 5,000 That is a diffe-
rent matter. The evil is admitted.
The only remedy suggested in tbe Bill
—and that appears to me to be the
principle of the Bill—is that by legis-
lation, by making the acceptance or
giving of dowry a penal offence, you
can put an ¢nd to it. Therefore, there
is not much scope for giving effect to
any other s.zgestions that might be
made for the purpose of really putting
an end to this evil practice.

What I say is this. We have a dis-
cussion. The discussion is there. The
views expressed are there. Those
views will be very carefully studied,
including those of my friend Mr.
Chaudhuri of Assam, though it some-
times becomes difficult to take him
very seriously. One does not know
when he talks seriously and when he
is not talking serioualy. I should
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welcome any suggestions from any of
my {rlends within as short a time as
possible as to how to tackle this ques-
tion, and I give this assurance on the
floor of the House that I shall be the
first person to introduce a comprehen-
sive Bill which will deal with the mat-
ter fully and in an elTective way—pro-
vided you help me to find that remedy.

That is all I wish to say on behalf of
Government. As a matter of fact. I
will not say I accept the motion for
circulation. I will not say I accept
the motion for Select Committee. I
will not say I accept the Bill. I will
not say I oppose the Bill.

Shri 8. 8. More (Sholapur): What
do you say?

Shri Biswas: I have explained. You
were not here when I explained what
my attitude was—that I want ¥your
help, that I want the help of every-
body. 1 want your suggestions as to
how to evolve an effective remedy for
an admitted evil

Shrimati Sushama Sen: We have
just heard the hon. Law Minister, and
I agree with him that perhaps only this
Bill will not do, but he admits that
this is an evil, and it {s up to the Law
Minister also to suggest some remedy
for it and we would welcome any sug-
gestions from him, as to how to make
the law more effective.

As far as our own opinion goes. we
think that this Bill may be effective.
One hon. Member there pointed out
that child marriage restraint has not
been successful. I do not agree with
him, because I come from Bihar and
I know that there was a lot of child
marriage there, but the Child Marri-
age Restraint Act has put a restraint
on it and people are afraid of having
child marriages there. 1 have work-
ed amongst the poor people there.
amongst the masses, and I have found.
and I have heard them say that they
are afraid now to get thelr girls marri-
ed before the age of marriage. So. if
a restraint 1s put here on taking of
dowry 1. willhavesomerestraint. Itis
quite a simple thing and I do not see
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why there shotm“be so much contro-
versy over it. Let us try this mea-
sure and we shall be only too glad to

’t take any suggestions from the Law

Department to make it more effective.

I also agree that perhaps the securi-
ty should be more than Rs, 50 because
anybody can pay Rs. 50 just to hal;ass
a party.

I have known of very great suffer-
ings of the middle class people who
have absolutely been ruined by this
dowry system, and we must do some-
thing in order to put a stop to this
most evil and pernicious custom.

I do not want to take up the time
of the House, but I do hope ail the
Members will agree that something
must be done to put a stop to giving
and taking dowry. We can all put
our heads together, and i{f there are
any suggestions we shall only be too
glad to accept them, from the women's
point of view. But I do not at all
agree with Mr. R. K. Chaudhurl's
views that it is against Hindu law or
anything of that sort. Parents and
guardians always give presents %o
daughters when they are marrled, but
that Is no reason why there should be
a demand for this sort of money from
the bridegroom side. '

With these few words I support the
Bill strongly and I hope the whole
House will support it and pass it.

Mr. Chairman: Already about 20
Members have taken part in this de-
bate. Last time 15 to 17 Members
toock part. It has been fully debated.
but all the same if the House is of the
opinion that we should go on, we will
devote sometime more for further dis-
cussion.

Several Hon. Members: Yes, Sir,

Mr, Chairman: If the House wants
to go on with this discussion, it is for
the House to indicate how long more
we should spend on this. Should we
go on till 6 o'clock?

Papdit K. C. Sharma: 6.30.
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Seth Govind Pas (Mandla-Jabalpur
South): Should I move for closure?
You will know the sense of the House.

Mr. Chairman: Every Member is en-
titled to move for closure. If it is
the House’'s opinion, it has to continue.
1 am practically taking the sense of
the House, and this is the only mean-
ing of moving a closure. If the House
desires, I am willing to go on for half
an hour more, but then I will put it to
the vote of the House. And I would
« rvequeat all the Members who speak
hereafter to confine their remarks to
only filve minutes, because the point at
issue we are not touching. Asg the
Law Minister remarked, the only ques-
tion is about the means. The evil is
admitted. The only point is whether
we should adopt social legislation or
other ways, what we should do. Mem-
bers should address themselvea only to
this gquestion.

So, 1 wil! put the question at 6
o'clock. =

Shri Khardekar (Kolhapur cum
Satara): I rise to support the Biil
and support it as strong!y’ as possible,
but being rational, I do not wish to

t be sentimental. I wish to express
<ertain doubts and state certain diffi-
culties, But at the same time, the
question raised by the Law Minister

p is very important: inr what way legis-
lation would help? ©One lady Mem-
ber did point out to the partial suc-
cess of the Sarda Act, and I see no
reason why we should not follow that
particular example. [ admit that so-
cial legislation, unless it is backed by
-social sanction, i.e, enforced legisla-
‘tion, would not. be effective, but in this
country it is necessary to know that a
beginning has been made, and If we
are to wait till that beginning there is
ne end. Let this evil be attacked
bothways. Let us use what I might
call a double barrel rifle, one legisla-
tinn, and the other social sanction or
public opinion.

We have listened to the speech of
Shri R K. Chaudhuri, which was, 1
“4hink, full of levity, and frivolity on
‘the one side, and undiluted nonsense
«©on the other, The remedy that bhe

suggested was rather romantic, that
we should resort to courtship, in order
to put an end to the necessity of this
Bill. Courtship may be possible
either in a primitive society or in B
highly advanced society. We are un-
fortunately somewhere in between,
and so it is extremely difficult.

Coming again to the serious remarks
made by hon. Members like Shri R. ¥.
Chaudhuri, I might try to analyse the
factz of the case. Now theére ia no
doubt that there is economic inequa-
lity, and unless that is removed. this
particular evil may continue. 1 do not
think it is right to say that there is
unemployment because some of the
women are employed. The fact re-
maina that in the economic fleld. man
dominates, and for women, normally
the employment is marriage. For eco-
nomic security, a woman tries to have
marrilage, but that is not the only
thing. That is the way the mind of
man works,

A woman, as has been recognised on
all hands, is nature's main functio-
nary. for perpetuating the species. The
fulfilment and realisation of real
womanhood lies in being a mother. If
she tries to catch a man—you might
say or do any thing by any means—it
is to fulfll the sacred duty of being the
mother. A great deal of fun canhe
made—as has been made by some—
ithat in this marriage relationship, the
share of man is one-tenth, while that
of the woman is nine-tenths; man isg
merely an instrument of creation.
woman the object of transmission. A
man like Bernard Shaw has also
cynically made some fun by saying
that man is the hunted creature, and
woman the hunter. 1 may just read
three or four sentences, in this con-
nection.........

Mr. Chalrman: May [ just say a
word? All this may be very interest-
ing, but so far as this Bill is concern-
ed. I am very sorry it has got nothing
to do with it.

The Minlster of Defence Organisa-
tloa (Shri Tyagi): Is it parlismentary
to call a woman a hunter.
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Shri Ehardekar: We can see that
actually the dowry system is in the
interests of women, if they look at it
rationally and from an economic point
of view, because dowry actually means
some benefit. It means also some
self-respect to women, because that
money is paid to the family of the
girl, where she is married. So that
actually leads to certain self-respect
and certain advantages. But because
her main function is to carry on
Nature's work she does not like it. and
therefore I believe that although man
should be particularly concerned 1w
put an end to this, there is no reasun
why women should also take it up.

Coming to the Bill itself, I think the
title is rather weak, almost pusillanim-
ous, It ought to be the DowTry Punish-
ment Act, and not Dowry Restrsint
Act. As regards punishment also,
there should be a certain rigour wn-
troduced.

I agree with Shri Pocker Saheb
that vexatious proceedings should. as
far as possible, be put an end to, by
effective and necessary changes in the
legislation.

I thank you, and I have nothing
more to say because there is no time.

Paadit K, C. Sharmwa: Sir, I suppcrt
the Bill on principle, because it is ad-
mitted on all hands that dowry is an
evil. If it is an evil, a remedy must
needs be found, and there must be
some restraint. So far as it goes,
that is good.

But marriage is a social institution,
both sacramental as well as contrac-
tual. So far as the sacramental as-
pect is concerned, to demand anything
extra or in addition to the bride is a
sin. It i{s inhuman and it is a chal-
lenge to the dignity of humanity. But
go far as the contractual part is con-
cerned, the man takes the burden of
the woman on his shoulders, and he
bargains for a commodity—human
commodity though it might be—but he
finds it lacking in the necessary and
requisite qualities that he wants to
bargain for. This is a simple ques-
tion. I have seen many Young peo-

‘reason?
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ple committing suicide, because. they
could not seek the hand of the girls
they aspired for, But what is the
It is the other way about.
The reason is that the young man was
not fit enough to seek the hand of the
girl he aspired for, and so he could not
succeed. In certain cases, the girl is
not fit enough to be bargained for.
That is the reason why the man wants
an additional loading. So far as the
contractual aspect is concerned. this
is a legitimate demand If a man
does not want to have the burden, why
should you force it upon him. The
social institution, however, has to Ego
on. Just as we have been borm,
some other people are to come on this.
earth through us, though our country
does not want the additions that we
are having to its burden. But it is
the demand of human nature that man
and woman should be joined together.
and anything that stands in between
must be eradicated. This is also a
problem., Owing to the kind of exis-
tence we have been forced to live in
for a long period, we have lost the
sense of dignity, or the cense of de-
cency in human relations. Another
reason is that, as my hon. friend stat-
ed just now, in the economic fleld,
woman has certain drawbacks. She
is not self-supporting, and she has no
confidence to pull up herself. The re-
medy, therefore, lies, not so much in
passing the law, but in opening grea-
ter avenues for the gir), by giving her
greater education, so as to put her on
an equal footing with the boy. If thig
is done, they will be as strong In their
bargaining power, as their male part-
ners. No law, however strict or puni-
tive it might be, can do away with this.
evil. The only remedy is to open
greater avenues for the girls, by giv-
ing them more education, so that they
may not be in a disadvantageous posi-
tion, so far as bargaining power s
concerned.

These are the few words that I wan-
ted to say on this Bill.

Sbri Altear (North Satara): Sir,
the grievance felt by the society on
account of the custom of dowry and
heavy expenses in marriage ia well ex-
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pressed in a very impressive manner,
in a beautiful wverse which runs asa
follows;

9 svgaFifT
AACARH A AN TH! |
Wi agsweETtaE
aifer gEoif< fra: o

When a daughter is born in a fami-
ly, that is regarded as a matter for
grief or grievance, because at the time
of marriage, she has to be glven &
dowry, and a lot of money has to be
spent for her marriage. Thereafter
also. the girl is a cause for anxiety:
and so the father feels as tbough she
is a canker in his heart.

I am therefore in full sympathy with
this Bi!l. But I would like to state
that this is rather a symptomatic than
a radical treatment. This custom
has its source—the beginning—in the
fact that from times Iimmemorial
women were not given the right of
inheritance in the sense that original-
ly there was no inheritance for women.
though later on it was given under
certain circumstances and conditions
But with all that, what happened was
that the daughter could not claim—and
even now cannot claim—by way «of
right any share in the property of her
father, and therefore, as a matter of
fact. she is regarded as of an inferior
type. Unless and until. she is given
an equal status and she stands on her
own legs. this particular grievance can
not be wiped out completely.

If we look to the Hindu law, we
shall find that at the time of partition
there ls a provision made for the pur-
poses of the marriage of daughters in
the family. That, as compared to
her share—Iif it were equal to that of
the son’s—of the property fa a small
one. ‘Therefore, what happens is
that she is all along treated as though
of an inferior type, and gomething .8
provided for the purposes of marrlage.
They will be doing a good deal if they
give mere to the daughter. If, she
has got a right of her own in the an-
cestral property, then the position and
the status of women will be greatlly

improved. The reason why this sys-
tem has come in is that there is m
such right for her and, therefore, =nt
the time of marriage whatever ls being
given and spent is of course accordlng
to the expectancy by the other side of
the condition of the family itseif and
the status or need of the latter. Bu'
when that is being done, generally
people look to families which are on
par with them.

I5.39 A% fad Ay & 7w )
TG df

‘Those who have got equality of
economic status, and also of cuiture
and so on—as between them this mar:
rlage takes place’.

Therefore, it so happens that pen-
ple of equal status marry amongs:
themselves. But there are others who
desire that, though they are econom:-
cally placed on a lower level, thels
daugbters should be placed in a better
condition. Hence there is a sort of
competition between these persons as
also those who are better placed; and
here comes the difficulty. Thereforo.
what I beg to point out, Sir, is thur
even though we may be passing legis-
lation, still there will always be a so-
cial stratum which would be in an
economically lower condition and one
in a higher condition, and those In
the economically lower condition
would try to have relations with those
in the higher condition. This can
only be removed by equality of econu-
mic conditions in society and by noth-
ing else. Unless and until that sys-
tem comes ln, this cannot be removed.
Meanwhile, we shall have to make
certain adjustments and these adjust-
ments will be made in such a way that
this dowry system will have to be
penalised and that too in guch a way
that the expenses in marriages should
be on a reasonable scale according to
the economic position of the family
of the girl who is to be married. We
must take into consideration the social
and economic condition of the father
of the daughter. If the father has,say,
two or three sons and two or threv
daughterg, the share of the daughter.:
and sons should be taken together,
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{Shri Altekar]

and if the expenses on marriage gc
beyond that share of the daughter, it
should be made penal! and he and the
other party causing that eXpense
should be punished for that. I beg
to state that so far as the really rich
persons are concerned, that js not a
matter for grievance at all because
they do not spend so much with res-
pect to the marriage of their daugh-
ters as the share that each daughter
will have in the property. But gene-
rally the grievance is among persons
who belong to the middle class and
a’so the lower middle class. In this
case, my suggestion, as I have already
said, is that the actual money that is
spent for purposes of marriage should
not exceed their capacity to pay, tak-
ing all the factors into consideration.
If it goes beyond that......

Mr. Chatrman: Does the hon. Mem-
ber propose that Government sbould
take charge of all the marriages in
the country and then control the ex-
penses.

Shri 8. 5. More: Nationaliaing mar-
riages!

Shri Alekar: The economic condi-
tion of the person who has given his
daughter in marriage can well be
known. Just as we assess the income
of the family for the purpose of in-
come-tax and for estate duty—the
estate of the family, these and paying
capacity may well be assessed. I would
like to state that it would not be very
difficult to assess the spending capa-
city. I say that nothing should be
paid by way of dowry at all, but even
whatever he has spent for the purpose
of marriage of his daughter by way of
some presents or other expenses should
u.ader no circumstances go beyond the
paying capacity, by which I mean the
share that the daughter would have
in the fami'y property along with thes
sons,—the sons and daughters beiuwg
rcgarded as equal—and the paying
capacity from other sources. If any
one incurs expenses higher than that.
of course. he should be penalised If
there is a certaln person who would
iilke to give some belp to the bride-

groom, say, for the purpose of educa-
tion or for opening a dispensa-y, if
the dridegroom is in need of it and it
is within the capacity of the bride's
father to pay—and he wants that par-
ticular bridegroom for his daughter -
then be may give it voluntarily. But
any expenses incurred beyond hi®
capacity wunder any circumstance
should be regarded as an offence aad
both the parties should be Punished.
That is what I would like to state, Sir
by way of a concrete suggestion for
comprehensive legislation.

Shri Biswas: Every  spendthrif-
should be penalised; whether he spends
on bis daughter’s marriage or for any
other purpose, he should be penalisert

Stri Altekar: This I a grievance
mainly concerning the middle class
and the lower middle class families.
Though there 1s a provision in the Bill
that is before us in regard to a person
who takes money for giving his
daughter in marriage, that has not
been referred to by the speakers at
least today in this House. But, as a
matter of fact. that 13 a particular
custom which is very rampant in
many parts of the country, particular-
ly amongst the backward communities.
It is a great grievance and results in
very anomalous conditions. Ma~y
grown-up persons take brides of =a
very anomalous conditions. Many
at all until they reach a certain late
age during which period they amass
some moneY and then are in a posi-
tion to purchase the bride. That I8
what happens. So to redress this
grievance, I would like to suggest that
there should be a ban altogether on
taking money for the bride. Thisz is
an evil which has been very long 1in
society. (Interruption). It is there Iin
the Bill, but it has not been referred
to in this House during the debate.

I would like to state that this Is a
particular evil which is in vogue :n
society from a very long period and
it has been condemned since long be-
foree. We find a reference to this in
Manu Smriti.
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Manu IX ¢8
Even a person from the poorest of
classes should not in any way accept
a purchase money for the bride be.
«cause under the guise of shulka or
money that is being accepted for the
-daughter, it is noihing more and noth-
ing less than the sale of the daughter.
This should not take place either and

therefore it should be banned.

Another important point in connec-
tion with this custom is that the money
directly goes to the father and does
not in any way benefit the daughter or
the bridegroom. But as regards the
presents given to the daughter or
bride-groom, they go to the daughter

or the bride-groom. But this parti-
«<ular evil system does not confer any
‘benefit orr the marrying parties. There-
fore, I submit that that should be
stopped by legislation.

1 have made certain suggestions i1
-connection with dowry and this is my
-suggestlon in connection with the pur-
«hase money.—shulka for the bride.
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Mr. Chalrman: I would request the
hon. Member not to digress too much.
I would only request him to kindly en-
lighten the House as to how many oro-
secutions were successful in Sind
since the Bil was passed there.
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L SaTRT TR &Y aedr | WAy Td
T W= A A AT ¥ w4y R, F
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g W 39 ) qarg 7 ¥ | 9
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Mr, Chairman: The hon. Member a-
fers to the impotent policy of the Gov-

ernment; he does not doubt the potency
of Shri Tyagi.

Shri Biswas: Everybody will use the

language to which he is accustomed

Shrt Tyagl: Napunsak means im-
potent.

Pandit D, N. Tiwary: I never meant
that he is impotent, but I referred only
to the policy that is being followed.

o7 % ¢ fasr & g9 § g O
A€t <o fr @ faw & qrg 7T
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qrEN A §, TTer IO, S
IT TEAT & aw S| fear IE o
I8 ST & N K17 9 919 T T4 ¢
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&Y Fy §FaT § | W) Forg &1 919 e
MEAE T T AL gedt (AW
it & "o IwTE O ATET w2
|18V, ag A dgr 7 W GK, ag I
HRamimFamg

% P.M.

WX gATE A1 fafaee qmge 1@
1A A ) TR FIAT ARAE D@ AD
UTH 39 & fav uw 91T & WX 2@
ITIT & AT ATE ERIET B I{QHAN |
afe fgg @qr & IJazrfaers & RN
af Y &, I B A9 7@H { q G
Tg WGY 7% {17 | afz grq TEOEAT
N A TEHl W ag afowr 7 feem
2 ¥ Wit 37 %7 ) qCH) ® FAIF A
# fgear fgad 9, a@ 70 1€ IR
s @R 7 ® siAd g | afg
®1E ™y gt § WX 39 w1 AF
#fwg 200 ) 578 &1 fgawr G, N
IN ¥ feara ¥ faarg @ amm, WL
fZ R1E gt gy @ O 9EW IR
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®! TLIAT FAT ...
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wgn 7 ¥fw ofy a1 we wfcw
@ feqr g A A HIE AT
) AT | ® IV waT ALY AT Irgan
w1 A 08 TN § 49 UH {1 GRE
¢ fw @1 w16 I & = fear
wig A Tga £ e sa faw ®
@ 9 ¥ 98 $3& 1T §7 §1 7
WY aEAURFAATEN 7
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Mr. Chairman: It is already 6 o'clock.
Is it the will of the House that we
should proceed with this Bili?

a5 Mfex Tm : gamfa o, wres

g8 #1971 f% T faw w1 99 < &
oen ¥ & Wi W gwwar g fe &) few
T O I I T g & A wrgaw
B & oo @ o7 @ awra ) Wi
Wi § TREA G fs o @&
fordow ST N @@ gAga= SO NT

Mr. Chairman: I will put the closure

motion to the House. The question
is:

“That the Question be now put.”

The motion was adopted.

dtma) INT TIPS . HATW JFTAT
T TR W@ EfE A & ar §
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W WX AR A & qE% Tl §
2y WX @ & @17 A TR IgE
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¥ & g7 O QR 9% a8 37
a3 amdy 9 aEw e e ag
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agse feur omg, wWifs Qa1 €@
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TN 4% FH FT FH H{Q AT FTT
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Ty T yEdt § fe Nt Hreg A

saws geT FT frar arw wfgd o)
97 A9 F1 FAR¥ AT Fifgd 9%
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& fas & geew & AT @A Q@
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Mr. Chairman: Does the hon. the
Law Minister want to say anything?

Shri Blawas; No. 1 have given that
premise and I shall certainly introduce:
legislation at the earliest stage.

Shri 8. 8. More; Sir, in regard to
social legislation, when some orivate
Members introduce a measure, I think
Government can collaborate with the
private Members and remove the lacu-
nae etc.. so that the private Member
may have the credit. If we look to
the past, so many measures of social
reform have been introduced through
their efforts. Why sahould Govern-
ment try every time to monopolise the:
credit?

Shri Biswas: I do not look at it from
the point of view of who takes the
credit. Let the credit go to private
Members and private Members alone,
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Shri 8. S. More: Sir, I want to make
a statement that the old lady has done
so much for this measure. Let the
credit be hers. Let us appoint a com-
mittee which will remove whatever
lacunae there are, so that the Bill shall
stand to her credit, just as the Child
Marriage Restraint Act stood to the
credit of Shri Sarda.

Mr. Chairman: So far as this pro-
posal is concerned. it can be made
outside the House. So far as credit
is concerned, the hon. lady Member
has brought the Bill and on certain
assurance from Government she is
withdrawing it. The credit is hers,
and I am sure Government will look
to it whether in any other way she
can be associated in this matter.

I have {o take the vote of the House.
Has the hon. Member the leave of the
House to withdraw her Bill?

Severa! Hon. Members: Yes. yes.

The Bill was,. by leave, withdrawn.

INDIAN CATTLE * PRESERVATION
BILL

W N am  (FEST-Iaoe
gfgw) : gawfa A, &R a9 9T A
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548 PS.D.
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BATY AIUA §9 § g AT N 097
S QUTIE ATTAE 4 TR wEI & v g
i wfeat wwf &

Mr. Chalrman: May [ request hon
Members not to leave? There are
only fifteen minutes left. There wlll
be no quorum if one by one the Mem-
bers leave. It is a non-official day
and they should see that quorum is
maintained in the House.
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ey & oY & wia & fadry w2ar WwgAT
§ & ag 9T I aF Fréy e & A
AR ay g AIFH AT AT |
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[@8 afa= zix)
AT 9@ Joar g & IawTam Q) e
£ ? 31 ¥ aw woiqagr gafed g
g fFwIg § wm2w ot gar
g, @IT & T1gT NAIW @ & |
# R FWRE A F qWA §F 4w
T 5T SR 37 @1 WE @ WS
ety : frar of fF A9 oar oma f
W {9 4 feaaT Maig age FAT I
#, w0 @ fRgaT 94T IR R0
aaT & T W M IY T DA
7g A ITER N & fAATT 9w
% frata & Mo swagr a0
AR arg § fagfr & fog A ) 2w

01 g, IndF faofa R fod o Mag
gar §, ag IFW AT &7 Q&Y
q&A, F47w o0 qq | F wrw A
faear it 4 3% 9wd w8 B
¥ra § | gafed am? ot MW ®
fodt st qg M aw goTEar faTd I
FB AYS MID ST r 2@
fager & fw3? A wqv qvd ™ &
F ot wriew F gfore 7Y e o
% § 1 WA g e § e
Y AY A FTINE 9@ A AR A
F 9 FATA® ATIR G FgAE,
aqfer d w8 artem § W@ 1o wwl
dwE Far A TR Iw
% Tl % o ®7€ frviwwr Y ag )
sz xar § 5 ag fedt oW w1 2
YEAT FTIW ® FICH A 9 IR
g aganE Al I | AT TN
3w femr @ & T35 T HEE WA
w1 s £ fr o a § A o,
Sfeq & oA wdew F qfcrq 7Y
0 @} e qEiaat o faed fr gAR
arA § : qECAGT H gl T® WA
TR 1% fF I T Y wR wd agt
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FqA 8 H qfom @ Qe
qamRranf &1 § RETATE |
FaT ¥ 9g qg H1{T a1 ar f& agt
AT AYF AITWT F FT & 9 AR
Ig IWE AT F oW A W A,
¥ a7 o7 erdew § afore
T Y F%7 AR 9T F qat F fcgw
M a9 A} FE@1 7& A ITAI
et & @ @ af o e far
T ¥ IFTH T 7T T AT &
I aF i A ST g7 9k fet
THIC § SR £ R, T IwW
N gmF moarar & gafen §ay
¥ fzracmagarg fe ar &
Fed & fr a7y auy &t 71X wiw s
%8 YA AL AT, IAN @, I
A e Q1 owoaw
fag A27 & awan

o AT 1T TN E Fr g
AT qgAT & 30 U w@P ¥ JrAAT
uq fv w7 & ayat & foo & A aft
2 1wk fou gt M Aaw e §
M @Al ®Y QAT TEN § ) AT §E AW
# I AW 99 ATZQ AT A QAT
a<h UHT qga gfa feedr foew olr
TE Ny digoaMA T a1 A
BT & FT @y K Wdr § a afay
Ak sroros it § 1 afe &
AT T 44T A w@wAT Iy
A AY I AZAFH O W AT {FY
£ T qg TR AEY § Fv WA Kwrw
qqat #t wafy € Arx ) gAR w2
g1 fr agt atv & @ v g 9T
O T T AT | R ITEY
agF TXIW FIT NGRA AOTF AT b
WHR § W qgaw amretd
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§ Y aga €8 wgmar T D g fs g i M T enfea s
o onh ow & gwar W @ T &4 Menwidl & N gErmm A

fed —1 " f 2.8 W T likely to take a long tnmeT.
IR & P i@ AR F R 8 illll\m-ff@,lﬂﬁﬂ
aw st g wigd  YgAT

. .~ & ~ Mr. Chairman: The House will stand
T ag & Mo e P adjourned till 1-30 P.M. op Monday.
g Al fawras avd &1 39% W The House then adjourned till Half
G = m‘ Past One of the Clock ot Monday, the

g Vo e T ahulbl 40th Nommbe: 1953.

548 PS.D,



